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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A. No. 197/2025

In the matter of:

Hemant Kumar & ors.
....Applicants

Versus

State of Himachal Pradesh and ors.

...... Respondents

Report on behalf of Respondent No. 02 i.e.
H.P. State Pollution Control Board in
compliance to order dated 02.07.2025.

Most Respectfully Showeth:

1. That the present Original Application has been
registered on the basis of letter dated 09.01.2025
sent by Sh. Hemant Kumar and others to the
Hon’ble NGT regarding violation of environmental
norms by M/s Maa Vaishno Stone Crusher, village
Salani Katola, Tehsil Nahan, District Sirmaur, H.P.
The H.P. State Pollution Control Board (HPPCB)
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has been impleaded as Respondent No. 02 in this
matter.

That the afore-cited case is pending adjudication
before this Hon'ble Tribunal and was last listed on
dated 02.07.2025 wherein, the Hon'ble NGT after
considering the report dated 01.07.2025 of the Joint
Committee was pleased to pass the following
directions qua HPPCB:-

g Respoﬁdent no.4 is directed to supply copy of
its response to respondent no. 3-HPPCB and
respondent no.3-HPPCB is directed to verify status
of such compliance and file its report at least three
days before the next date of hearing fixed.

9. List on 26.09.2025 for final hearing.

11. “ In view of precautionary principle embodied in
Section 20 of the National Green Tribunal Act, 2010,
HPPCB and District Magistrate, Sirmour are
directed to take requisite remedial/coercive
measures/action in accordance with law for ensuring
compliance by the project proponent with
EC/consent conditions regarding mining lease and
compliance with consent conditions regarding stone
crusher and further mining and operation of stone

crusher by respondent no. 4 may be allowed subject

to such compliance.
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That earlier in this matter, inspection was conducted
by the Joint Committee on 18.06.2025 and report
dated 01.07.2025 was filed before Hon’ble NGT
which is already on record. Now, in compliance to
above-cited directions passed vide order dated
02.07.2025 of the Hon'ble NGT, further inspections
of the respondent crusher unit has been conducted
twice for verification of compliance i.e. on dated
23.08.2025 and 15.09.2025. The compliance status
of the pollution control measures as per CPCB
Guidelines, other environmental norms and as per
CTE/CTO and EC conditions has been verified and
as per the latest inspection conducted on 15.09.2025,
the respondent crusher unit was found to be
complying with the aforesaid norms. The detailed
report in this regard is annexed as Annexure-A,
wherein, a comparative table has also been drawn
(Table-1) showing the compliance status of the
respondent crusher unit as on previous inspection
dated 18.06.2025 and as per the latest inspection
conducted on 15.09.2025 by the Joint Committee.

The photographs showing verification of compliance

- are also enclosed with the report.

That as far as the issue of verification of violations
w.rt. the mining area is concerned, it is submitted

that due to monsoon rains in Himachal Pradesh,
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mining activities are suspended w.e.f. 01°* July till
15" September every year and accordingly, both the
mining operations and the stone crusher were found
to be non-operational during the inspections
conducted on 23.08.2025 and 15.09.2025. It is
further submitted that since the monsoon activity has
been very heavy, unprecedented and extended this
year, therefore, the river floods have not receded and
the mining activities have not resumed till date.
Accordingly, it is submitted that the violations in the
mining area, if any, shall be verified and remedial
action, if any, shall be initiated by the concerned
officials after the monsoonal flow in the non-
perennial adjoining rivulet is receded.

Further, since the stone crusher was not operational
at the time of inspection, therefore, Air Quality
monitoring and source monitoring w.r.t. emissions
also could not be carried out. It is submitted that
ambient air quality and noise levels shall be
monitored after the réiny season and when the
crusher unit comes in full operation.

That as submitted in para supra, the stone crusher
unit is now complying with the CPCB guidelines
and other environmental norms notified for pollution
control measures to be taken by the stone crusher

units. As reported earlier, the respondent crusher unit
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has valid permissions such as site approval by Joint
Inspection Committee headed by Sub Divisional
Officer (civil), Permanent Registration (PMT) issued
by Department of Industries, Consent to Establish
and Consent to Operate of HPSPCB. The unit also
has valid mining permissions such as site approval
by Joint Inspection Committee headed by Sub
Divisional Officer(civil), Mining Plan approved by
the State Government, Letter of Intent & Mining
Lease issued by Department of Industries,
Environment Clearance issued by SEIAA, C‘onsent
to Establish and Consent to Operate of HPSPCB for
manufacturing of Sand, Stone and Bajri @ 39971
MT/Year, which 1s valid upto 22.08.2027.

6. It is humbly submitted that the respondent crusher
unit shall be inspected regularly by the State Board as
per the inspection schedule and it shall be ensured
that consent conditions & environmental norms are
adhered to by the unit. The answering respondent

shall abide by any further order or directions passed

by Hon’ble NGT in this matter.

Respondent No. 02
Place: Paonta Sahib, H.P. Regional Officer,

Date: 24.09.2025. Paonta Sahib, HPSPCB.

Regiqn:ll Officer-cum-Environmental Engincer
H.P. State Pollution Control Board
Regional Office, Paonta Sahib
Distt. Sirmour H.P.



6 Annexure-A

H.P. STATE POLLUTION CONTROL BOARD _ issi,, fR. . Ia g fiEr 918
S .

Regional Office Paonta Sahib &
" fyTeT Brwiey, Wie |, 1-3, YRR

)  \ HIMUDA Complex, Plot no. 1-3, Shubhkhera
. Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 dg: Uiger Tifed, fora: ﬁmﬁw 173025

Tel: 01704-225870, Web: https://hppcb.nic.in/ v ait Email: pcbropaonta2@gmail.com
HPSPCB
No. PCB/RO Paonta/OA 197/2025(E-22) / 2025/ - 2435 Dated-19.09.2025
From: The Regional Officer
To
The Member Secretary
HPSPCB, Him Parivesh
Phase-lll, New Shimla-09
Subject: Order dated 02.07.2025 passed by Hon'ble NGT in O.A. No. 197/2025 titled Hemant
Kumar & ors. v/s State of H.P. & ors.
Sir,

This is in ref to the above mentioned subject and in ref to HPPCB HQ
letter No. HPPCB (LB) OA No 197/2025/- 5174 dt: 08.07.2025 & Letter No. HPPCB (LB) OA No
197/2025/- 9715 dt: 18.09.2025. In this regard it is submitted that during the intervening period the Deputy
Commissioner Nahan as a member of the Joint Committee has convened a meeting of all the
stakeholders in the matter and the unit has been inspected two times for compliance verification. A Show
Cause Notice has also been issued to the unit and based on the submission made by the unit and
compliance verification by this office pleas find the status report in the matter for your kind perusal as

below please —

. Background:

The present Original Application has been registered on letter of Sh. Hemant Kumar dated
09.01.2025. The Applicant has made certain allegations regarding the operations of M/s Maa
Vaishno Stone Crusher, Village Salani Katola, P.O Sainwala,Teh. Nahan, District: Sirmour
(H.P).

Previous history of the case. The allegation of the Applicant was that “ The stone crusher is
violating environmental regulations and harassing the residents of the area. Sir, illegal
activities of stone crushers, is causing environmental pollution, in which noise pollution,
air and water pollution is increasing continuously.’ It is further alleged that this stone
crusher illegal activities of crusher are increasing day by day, in which the above crusher
is also harming government forest land and private land of villagers. In which most of

them belong to the Scheduled Castes and Scheduled Tribes. Sir, due to crushers, about
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250 bighas land of people belonging to Scheduled Castes and Scheduled Tribes, which
were irrigated through Kuhl, now is on the verge of becoming barren due to the water
level and the river's deepening ,. Sir, people are not only losing government land and

personal land due to this stone crusher, but people also have to face serious diseases.”

The Hon’ble NGT vide order dated 13.05.2025 (copy of order enclosed as Annexure- 1) has

constituted a committee mentioned as below as per point No.9 of the order:-

9. “...Further in view of the factual averments made in the application, we also
consider due verification thereof through a Joint Committee to be necessary.
Accordingly, we constitute a Joint Committee comprising of the representatives of
Member Secretary, Central Pollution Control Board, Member Secretary, Himachal
Pradesh Pollution Control Board, Director, Department of Industries, Government of
Himachal Pradesh and District Magistrate, Sirmaur. The Joint Committee is directed to
visit the spot after giving notice to the Project Proponent, look into the grievances after
joining the applicant and representative of the Project Proponent, verify the factual
position, suggest appropriate remedial action and submit its report within six weeks. The
HPPCB will be the nodal agency for coordination and compliance...”

2.0. Compliance of the directions of Hon’ble National Green Tribunal:

2.1. Site visit by the Joint Committee

The Deputy Commissioner Sirmaur at Nahan vide letter No.-4333 Dated 22.05.2025 directed
Regional officer, HPPCB, Regional Office, Paonta Sahib to co-ordinate with all stakeholder
departments. Copy of letter is attached herewith as Annexure-2. In compliance to the directions
of Hon’ble NGT and directions issued through aforementioned letter, joint inspection of the unit
was carried out on 18.06.2025 at 11:00 AM and same was intimated to all stakeholder
department along with complainant and owner of unit vide letter no PCB/RO Paonta/OA -
197/2025/2025 -1172-78 dated 09.06.2025. Copy of same is attached herewith as Annexure-3.

The Unit i.e Stone Crusher unit and its Mining Lease Area was inspected by the Joint
Committee on 18.06.2025. The complainant Shri Hemant Kumar was contacted on his given
mobile number but expressed his inability to accompany for Joint inspection due to
preoccupation. However, he sent his representatives to join and physically show the grievances

raised in the original application
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Additional District Magistrate Sirmour at Nahan as representative of Deputy Commissioner
Nahan, Dr. Narender Sharma, Scientist F, CPCB Regional Directorate, Chandigarh as
representative of Member Secretary, CPCB, Environmental Engineer HPSPCB Regional Office
Paonta Sahib as representative of Member Secretary HPSPCB and Mining Officer as
representative of Director, Department of Industries, Government of Himachal Pradesh. The
Owner of M/s Maa Vaishno Stone Crusher, representative on behalf of the complainant and
villagers were present during the joint inspection. The attendance sheet is attached as

Annexure-4.

2.2. Progress Report of the Joint Committee:

2.21. Legal and Operational Status of the Stone Crusher and Mining at the time of
inspection:

i.  The distance between crusher and mining lease area is approximately 600 meters.

ii.  The unit has obtained mining lease which is valid upto 03.04.2027 (Annexure-5). The
unit has obtained Environment clearance (Copy of letter enclosed as Annexure-6). The
unit has obtained permanent registration (PMT) for stone crusher which is valid upto
23.03.2026  (Annexure-7). The ~consent issued by HPPCB vide No.
CTO/BOTH/RENEW/R0O/2023/9980757Dated 14.07.2023 for manufacturing of Sand ,
Stone and Bajri @ 39971 MT/Year is valid upto 22.08.2027 (Annexure-8).

iii.  The stone crusher was not in operation at the time of inspection. It was informed by the
representative of the stone crusher that the stone crusher was not in operation due to a

mechanical breakdown and limited availability of raw material.

2.2.2. Compliance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno
Stone Crusher, as observed by the Joint Committee.

i) Central Pollution Control Board (CPCB) has issued Environmental Guidelines for stone
crushers, to prevent/suppress fugitive dust emissions from their operation. These
guidelines also include regulatory/monitoring mechanism for stone crushing units. A
Format/Check list for SPCBs/PCCs before issuance of CTE/CTO, is also specified
in these guidelines, to ensure CTO is issued by respective SPCBs after compliance

of measures listed in the checklist by stone crushers;
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i) Government of Himachal Pradesh, Department of Science, Technology & Environment
has issued Notification No. STE-E-(5)-9/2018 dated 29/06/2021after reassessing the
various parameters notified for setting up of Stone Crusher Units in Himachal
Pradesh considering the recommendations of the Expert Committee in the NGT
Matter of OA No. Expert Committee constituted by the Hon'ble National Green
Tribunal in the matter of O.A. No. 358 of 2016, titled as Bhag Singh vs. Union of
India & Ors. concerning to setting up of Stone Crusher Units close to the water
bodies and orders dated 10.07.2019, based on views and recommendations
submitted by said Hon'ble National Green Tribunal Expert . Committee in its report
submitted to the Hon'ble National Green Tribunal on dated 19.06.2019. This
notification also includes the similar pollution control measures as listed in CPCB
Guidelines. Further, it includes additional measures to be taken by the stone

crushers in the state of Himachal Pradesh.

iii) Environmental Clearance issued to Mining leases issued to Stone Crushers in Himachal
Pradesh, also specifies various conditions with regard to air pollution control

measures to be complied with, by the stone crushers.

3.0. Compliance of the directions of Hon’ble National Green Tribunal:

The Hon’ble NGT vide order dated 02.07.2025 (copy of order enclosed as Annexure- 9) has
directed Respondent no-3 to verify the status of the compliance as below as per point No. 8 &
point no-11 of the order: -

8. “Respondent no.4 is directed to supply copy of its response to respondent no. 3-
HPPCB and respondent no.3-HPPCB is directed to verify status of such compliance and

file its report at least three days before the next date of hearing fixed.”

11. “ In view of precautionary principle embodied in Section 20 of the National Green
Tribunal Act, 2010, HPPCB and District Magistrate, Sirmour are directed to take requisite
remedial/coercive measures/action in accordance with law for ensuring compliance by
the project proponent with EC/consent conditions regarding mining lease and
compliance with consent conditions regarding stone crusher and further mining and
operation of stone crusher by respondent no. 4 may be allowed subject to such

compliance.
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In compliance with the Hon’ble National Green Tribunal (NGT) order dated 02.07.2025, point
no. 11, the worthy Deputy Commissioner, Sirmour, convened a meeting of the stakeholders on
14.07.2025. (copy of letter no. LFA(9)/2017-5707 dated: 09.07.2025 is enclosed as Annexure-

10). The minutes of the meeting is enclosed as per Annexure-11.

As per the directions of the worthy Deputy Commissioner, an inspection of M/s Maa Vaishno
Stone Crusher was carried out on 23.08.2025. During the inspection, certain non-compliances
were observed. Accordingly, the Regional Officer, HPPCB, Paonta Sahib, issued a show cause
notice to the unit vide letter no. PCB/RO/Paonta Sahib/M/s Maa Vaishnoo Stone ID 21451/2024
— 1983-84 dt: 27.08.2023 (a copy of the same is as per Annexure-12).

In response to the notice, the unit submitted its reply vide letter no NIL dated 09.09.2025 (copy
of the reply is enclosed as Annexure-13).

Accordingly, the stone crusher unit was re-inspected on 15.09.2025. During this follow-up
inspection, the unit was found to be non-operational as mining operations are halted in the state
wef 01 July 2025 to 15" Sep 2025. However, the compliance status with respect to the earlier
observations wrt CTE/CTO EC was verified. The detailed findings of this compliance verification

are presented in Table No. 1 below.

Table 1: Compliance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno
Stone Crusher, as observed by the Joint Committee.

145

Check list /
" requirement Previous Status of | Current Status of the stone crusher as on
Sr. zrungiétgi/c?ns for the stone crusher as | dated 15.09.2025 as observed during
No source compliance of | on dated 18.06.2025 | inspection.
Locations conditions of | as observed by the | (Photographs attached as Annexure- 14)
’ Environmental | joint committee.
guidelines.
Unloading
area _of raw | \\iater
material, ,
orimary sprinklers Complying.
h installed with Complying.
1 | crusher, adequate The unit has Installed
Screener, designed water sprinklers. The unit has installed water sprinklers
conveyors nozzle (Photograph No- 1)
belts and '
transfer points
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Primary GI/MS sheets | Partially Complying.
crushers, on top and at )
Secondary least three The unit has covergd .
2 crushers, sides one  crusher with | Complying.
Screeners completely jvgzd'oﬁsz?cegf ;argg Unit has repaired the damaged part of
and tertiary | from the q q q shed. (Photograph No- 2)
crushers. ground level. amage an
needed to be
repaired.
Not Complying.
The representative of
Secondary, Dry extraction | the Stone Crusher
Tertiary cum bag filter | informed  that  the Complying.
3 crushers and | followed by | Procurement Of same
Screens cyclone has been initiated. | Unit has installed dry extraction cum bag
The purchase order | filter followed by cyclone. (Photograph No-
shared by the unit is | 3)
enclosed.
Covering  of
Conveyor
belts from Covering  of | Complying .
4 node to node c Complying.
with a thick | ~enveyor Unit has covered all
sheet of belts conveyor belts. Unit has covered all conveyor belts.
suitable (Photograph as Photograph No- 4)
material
Flexible
_ Telescopic
At discharge | hute from ]
5 | points top of | Not complying. Complying.
discharge Chute has been provided. (Photograph
point to the No- 5)
ground level
GI/MS/brick
wind breaking
wall of 3-ft | Partially Complying.
: more than the Complying
6 Wind highest node The Unit has not
breaking wall of the crusher | Provided wind | The Unit has provided wind breaking wall
along the breaking wall towards | towards one side adjacent to nearby river
periphery  of one side adjacent to | (Photograph No- 6A & 6B)
crusher nearby river.
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Metalled/conc

rete roads
within the
premises.
Roads Ramps  and Complying
7 the entire | Not Complying.
ground area (Photograph No- 7)
inside the
premises
should also
be metalled
Arrangement
of rotating
water
sprinkling
. system/fogger | Not Complying.
Suppression | /Anti-smog The approach road | Complying.
8 of dust within | gy in  the | leading to  stone _
the premises premises  to | crusher are not also The approach road leading to stone crusher
suppress dust | not paved. is paved. (Photograph No- 8)
within the
premises to
control  dust
emission re
suspension
Partially
Complying. Complying.
Plantation of | The unit has carried . . L
2-3 rows of | out plantation in one The unit has carrle_d out plantation in one
Green belt tall trees | row on two sides row on two sides (Photograph as
9 around the Photograph No 9).
periphery  of Hlowte \;gr, h b no However, Fresh plantation has been carried
crusher cF:)aarrr]ieadlor:)ut af)y e;ﬁz out by the Unit on the side adjacent to the
Unit on the side river also. (Photograph no -10)
adjacent to the river.
Display board
at the
entrance,
having name .
| of anit, Not complying. Comolvina.
10 | Display board | contact details | Board ~ was ~ not | . .
of owner and | provided Display Board has now been provided.

address of
unit, plant
capacity and
date of issue

(Photograph No- 11)
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of CTE/CTO
from
SPCB/PCC

CCTVIPTZ
cameras
installed at

Partially Complying.

the entrance The. Unit has Complying.
and all | Provided ceTv The CCTV C installed by the Unit i
comers of the | CaMera but did not 'tﬁ 30 a;nera msa; ed by the Uni 'tIS
14 | CCTVIPTZ remises  of | Gover the entire area. wi ays  slorage  capacily.
camera b | The CCTV Camera | (Photpgraph-12).
the unit | . )
covering mstalle.d by the Unit
: was without 30 days
entire area | storage capacit
with minimum 9 pacty .
of 30 days
data storage
The water
r’\r;cl)szt:le spray Partially Complying _p_y_gCo.m I IT‘ 3
system shall | The ynit is required Unit Ihas |qs’f[allled addl;uonal 07 nos Iof s_pr1a%/
1o | Spray Nozzle | be interlocked | {4 provided additional :gzzes. ol oS of spray nozzles=
system with the stong spray nozzle system :
crusher unit |45 control  dust | (Photograph No- 13)
main  energy | emission.
supply and
water supply.
The crusher
unit using
GW shall
register their
GW Complying
abstraction . Bore well is installed
Ground water | Structure with .
13 | usage the _ GW | Copy of the | Complying
authority Permission granted | (Photograph No- 14)
under HP GS | by  Ground Water
regulation and | authority is attached
control of | herewith.
development
and
management
) Act, 2005
Washing In case of the | Waste ~ water  is | Complying
14 plant. effluent form | generated from pre

Sedimentation

sedimentation

washing of raw

The stored silt has been removed.
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tank

tank shall be
treated and
the usable
raw material
such as silt
,s0il shall be
reuse in field,
road

construction
brick making
etc.

material. The unit has
constructed 2 Nos of
sedimentation/settlin

g chambers. Further
water from the
sedimentation tank is

reused in the

washing process.

However, it was

observed that:

1. The Unit has
stored silt

adjacent to the
river, which may
find its way into
the river during
forthcoming rainy
season

2. Silt was observed
in the adjacent
river, which may
have been
intentionally
discharged or due
to accidental run-
off

The wunit has constructed 2 Nos of
sedimentation/settling chambers. Further
water from the sedimentation tank is reused
in the washing process. (Photograph No-
15)

Final Comments

I.  The Joint Committee has collected water samples from upstream and downstream of the

mining lease area during the visit, and the results are as per Annexure-15.

Furthermore, it is submitted that due to monsoon rains in Himachal Pradesh, mining

activities are suspended wef 01 July till 15" September every year and accordingly both

the mining operations and the stone crusher were found to be non-operational. Further it

is submitted that since the monsoon activity has been unprecedented, very heavy and

extended this year therefore the river floods have not receded and the mining activities

have not resumed till date.
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Accordingly it is submitted that the violations in the mining area if any shall be verified
and remedial action if any shall be initiated by all parties after the monsoonal flow in the

non perennial adjoining rivulet is receded.

II.  Since the stone crusher was not operational at the time of inspection, therefore Air
Quality monitoring and source monitoring w.r.t emissions also could not be carried out. It
is submitted that ambient air quality and noise levels shall be monitored after the rainy

season and when the crusher comes in full operation.

lll. It is finally submitted that the stone unit is now complying to the CPCB guidelines
notified for stone crusher units and the guidelines notified by the Deptt. Of Environment

Science & Technology & Climate Change, Govt. of HP.

The matter is listed on 26.09.2025 and it has been directed by the Hon’ble NGT to respondent no 03 ie
HPPCB to verify the compliance submitted by respondent No 04 ie Maa Vaishno Stone Crusher and file
the report at least 03 days before the next hearing.

Submitted for information and further necessary action please

Yours faithfully
Enclosures: As above
ATUL ol sanmas

Date: 2025.09.19
PA RMA R 16:52:51 +05'30"

Regional Officer
HPSPCB Paonta Sahib
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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 197/2025

Hemant Kumar & Ors. Applicants

Versus

State of Himachal Pradesh & Ors. Respondents

Date of hearing: 13.05.2025

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None for the applicants.
ORDER
1. The applicant- Mr. Hemant Kumar and others have sent a letter

petition dated 09.01.2025 which has been treated and registered as O.A.

No. 197/2025.
-_.-_...H

2. The relevant part of the letter petition enumerating grievances of the

applicants is reproduced as follows:-

£y87: e WH HIR 31 TRl & deu # Riemd
X X X

Rrryrerer W, WA FRNRIT STHAATR & 6 Iaig] S P
{1 2vid pAR g A So¥ Rig, 7T ST aret, STHER dar],
eiier e, foren RiAR, R 0, & H YT oidy € HR 31
At & ey & Read S e g

M/S Maa Vaishno Stone Crasher UTH Gard Far! werdl,
7 Agfrdt & TF W G §) 78 W HIR waiareia Faw
B Iedud X 81 © SR 8F F PRl & R % W@l &)
wRred R R a5 srde Tfafafrt & ewor, wafazo wgwy
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21 781 & For el g ¥ SR a1y iR o wgwu PReR 9
maumiﬁ%ﬂéﬁﬂﬂﬁ%ﬁqma@@%
o SRiea R RHT & 4 SR Ry 8 Ry
@l THur ugdr @l ol S Fgfa o
ST aff & WalUd &) ACIed $IR & SR SERIT S
3R Sl @ Felfird A a6 250 dten S e S R
R Hed & A1 B RiEE Do o o urh o7 &R o T
& TEY B & PR 4l oK 81 3 IR W R | Heleg anil
P! TH TH HIN G I96 ¥ 7 bae war 4fiy 3R Ay yfy
1 THAM B ®1 8 afcd At 3 viskk fymiat o +f wmen
ERSIRERRES

HRIeY @ R Y iRl & Wy & wiritg Rrar wems
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3. The English Translation by the Registry of the above quoted part of

the letter petition reads as under:-

“Subject: Complaint regarding activities of illegal stone crushers.
X X X

On behalf of all the villagers of Gram Panchayat Salani Katola,
Tehsil Nahan, District Sirmaur, Himachal Pradesh, village Maholia
Jamanwala, I Hemant Kumar son Shri Inder Singh, village Jaman
Wala, Post Office Sainwala, Tehsil Nine, District Sirmaur, H.P
want to complain about the activities of illegal stone crushers
located here.

M/S Maa Vaishno Stone Crusher is located at line of Gram
Panchayat Salani Katola, Village Mehli. This stone crusher is
violating environmental regulations and harassing the residents
of the area. Sir, illegal activities of stone crushers, is causing
environmental pollution, in which noise pollution, air and water
pollution is increasing continuously. Sir, illegal activities of crusher
are increasing day by day, in which the above crusher is also
harming govermment forest land and private land of villagers. In
which most of them belong to the Scheduled Castes and
Scheduled Tribes. Sir, due to crushers, about 250 bighas land of
people belonging to Scheduleéd Castes and Scheduled Tribes,
which were irrigated through Kuhl, now is on the verge of
becoming barren due to the water level and the river's deeperun,.
Sir, people are not only losing government land and personal land
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due to this stone crusher,
diseases.

Sir, many complaints have peen registered in the local district
administration and mining department regarding the activities of
stone crusher, but the department has not taken any action in the
matter so far. Therefore, we qll villagers request you to investigate
the matter and take further action. So that the land of the
residents of the area can be protected and any major natural
calamity can be avoided in future.

Some documents and photographs have been attached with this
letter regarding the activities of the stone crusher.”

but people also have to face serious

4.  Prima facie, the averments made in the application raise questions

relating to environment arising out of the implementation of the

enactments specified in Schedule I to the National Green Tribunal Act,
2010.

S. In view thereof, we consider it necessary to seek replies/responses
from (1) State of Himachal Pradesh through District Magistrate, Sirmaur,
(2) Himachal Pradesh Pollution Control.-Board (HPPCB) through its
Member Secretary, (3) Director, Department of Industries, Government of
Himachal Pradesh and (4) Project Proponent-M/s Maa Vaishno Stone
Crusher located at Gram Panchayat Salani Katola, Village Mehli who are

impleaded as respondents no. 1 to 4.

6. The Registry is directed to prepare and attach memo of parties to the

application and issue notices to respondents no. 1 to 4.

7. Notice be served on respondent no.4-M/s Maa Vaishno Stone
Crusher through the District Magistrate, Sirmaur. For this purpose notice
issued to the respondent no. 4- M/s Maa Vaishno Stone Crusher be sent
to the District Magistrate, Sirmaur by E-mail for getting service of the same

effected on it and sending his report in this regard.

8. Replies/responses by rcsgqndents no. 1 to 4 be filed at least three

days before the date of hearing fixed,

.

153
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9 Further in view of the factual averments made in the application, we

also consider due verification thereof through a Joint Committee to be

necessary. Accordingly, we constitute a Joint Committee compnsing of the

representatives of Member Secretary, Central Pollution Control Board,

Member Secretary, Himachal Pradesh Pollution Control Board, Director,
Department of Industries, Government of Himachal Pradesh and District
Magistrate, Sirmaur. The Joint Committee is directed to visit the spot after
giving notice to the Project Proponent, look into the grievances after joining

the applicant and representative of the Project Proponent, verify the factual

e e — —

position, suggest appropriate remedial action and submit its report within

six weeks. The HPPCB will be the nodal agency for coordination and

compliance.
10. List on 02.07.2025 for further consideration.
e —————

11. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to Member Secretary,
Central Pollution Control Board, Member Secretary, Himachal Pradesh
Pollution Control Board, Director, Department of Industries, Government

of Himachal Pradesh and District Magistrate, Sirmaur by e-mail for

requisite compliance.

12. The Registry is also directed to inform the applicant about the date
of hearing fixed and also to send VC link to them for joining the proceedings

on the next date of hearing.

Arun Kumar Tyagi, JM

W Dr. Afroz Ahmad, EM
May 13th, 2025

Original Application No. 197/2025
ag
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No. SRM-DEV-(NGT-OA No. 197/2025)- 4333
OFFICE OF THE DEPUTY COMMISSIONER,
DISTRICT SIRMAUR AT NAHAN, H.P.

ta Ainb
Dated; Nahan, the & 0‘2-05_ 2025 HPSFPCB Reg. Office Paonieg -
To R Date, 7. 5= 70.2) %

1€ ember decrelary, YT
Himachal Pradesh, Pollution Control Board, Diary Dt.05-86 A0S —i
Shimla (HP) L_Eiary No. 585 — )
Subject: Original Application No. 197/2025 titled as Hemant Kumar & Ors Versu
' state of Himachal Pradesh &OTs. —_—

Sir,

This is with reference to order dated 13-05-2025 passed by the Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original Application No. 197/2025 titled as
Hemant Kumar & Ors Versus State of Himachal Pradesh. As per the above mentioned order (Para -9)
the Hon’ble National Green Tribunal has passed the following direction-

9  “Further in view of the factual averment made in the application, we also
consider due verification thereof through a joint committee to be necessary.
Acoordingly, we constitute a joint committee comprising of the representatives of
Member Secretary, Central Pollution Control Board, Member Secretary, Himachal
Pradesh Pollution Control Board, Director, Department of Industries, Government
of Himachal Pradesh and District Magitrate, Sirmaur. The joint committee is
directed to visit the spot after giving notice to the Project Proponent, look into the
grievances after joining the applicant and representative of the Project Proponent,
verify the factual position, suggest appropriate remedial action and submit its report
within six weeks. The HPPCB will be the nodal agency for coordination and
compliance.

Being a nodal agency, you are therefore, directed to coordinate with the other
stakeholder departments and take necessary action in the matter as per the instruction contained in the
Hon’ble NGT order dated 13-05-2025. A copy of above mentioned order is also enclosed herewith for
your ready reference please.

Encl. As above

Yours faithfully,
Deputy Cofnmissioner,
District Sfrmaur.(H.P)
E ndst. No.- Date:- - 05-2025

opy is forwarded to the Regional Officer, Pollution Control Board, Paonta
Sahib, District Sirmaur for information and further necessary action plegge.

Dep ommissioner,

\D/ish"l Sirmaur.(H.P)
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: \\\\‘!'-"”’“f/ Emait. ;mmz@gm_@m
HPSPCB -
No. PCBIRO Paonia/O.A. No. 1977202572025 //7}—-257 Dated- F—4 —o00 25

To

The Director, Department of Industries
Majitha House, Near H.P. Secretariat Chhota Shimla,
Shimla-171002, Himachal Pradesh

The Director/ Scientist 'F', CPCB,
Regional Directorate Chandigarh

Subject: 0.A. No. 197/2025 titled Hemant Kumar & Ors. v/s State of H.P. & ors. before Hon’ble
NGT, Princlpal Bench at New Delhl.

Respected Sir,
This is in reference to the HPSPCB Head Office letter no. HPSPCB (LB)/O.A. No. 197/2025-

2394-97, dated 22.05.2025 on the subject cited above vide which undersigned has been nominated as Nodal
Officer of HPSPCB for the Joint Inspection to be carried out by the Joint Committee. | have been further directed
to convey that the joint inspection of M/s Maa Vaishno Stone Crusher, Vill. Mehliyon, Salani Katola, Tehsil Nahan,
Distt. Sirmaur, H.P. has been scheduled on 18% June, 2025 at 11:00 AM. Therefore, itis requested to be present
for joint inspection or nominate an official for joint inspection at the aforementioned date, time and venue please.

This is submitted for kind information please.
Yours w

Atul Parmar
Nodal Officer-cum-Regional Officer
HPSPCB Regional Office Paonta Sahib

Copy to:

1. The Member Secretary, HPSPCB Him Parivesh, Phase-lll, New Shimla for kind information please.

2. The Deputy Commissioner, Sirmaur at Nahan for information please.

3. The Additional District Magistrate, Sirmaur at Nahan for information please.

4. M/s Maa Vaishno Stone Crusher, Vill. Mehliyon, Salani Katola, Tehsil Nahan, Distt. Sirmaur, H.P.
(+91-9536909444) for information and requested to be present for joint inspection at the
aforementioned date, time and venue.

5. Sh. Hemant Kumar S/O Sh. Inder Singh, Vil. Jaman Wala, P.O. Sainwala, Tehsil Nahan, Distt.
Sirmaur, H.P. (+91-8219271329) for information and requested to be present for joint inspection at the

aforementioned date, time and venue.
4

Atu
1 Nodal Officer-cum-Regional Officer
& HPSPCB Regional Office Paonta Sahib
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FOEHIOF'IIHING LEASE FOR MINOR MINERAL

: L | 3
L R e R e R it
frarere 9291 HIMACHAL PRADESH 061376
i
' FORM ‘F'
i (see Rule 19)
)

o— oval and income tax clearance certificate.
s P :

This inaenriq_._‘- made this 7.4 day of ..ﬂ!‘!’?.'f...........r..zmz
')leaen the Governor, Hl‘naehal Pradesh, acting through Director ;l Industries,
Himachal Pradesh (hareinaﬁar-'lih'rred to as the 'Government' which expression shall
the context so admits, include the successors and assignees) of the one part and
ff all carrying on business in partnership at Village Salani Katola, P.O. Sain
Iﬂh.ﬁhlil Nahan, Distt. Sirmour, H.P under the name & style of M/s Maa Vaishno
tone Crusher (Partners S/Shri Amit Bansal, Sumit Bansal, Sanjay Kumar and Shri
'ﬂny Prakash Negi) (hereinafter referred to as the ‘lessees’ which expression ahﬂl
ih:ra the context so admits, include his heirs, executors, administrators, mwm
St tea i e WS L i
MareasmelumuhavaappuadtoﬁmeGmmhmwith
the Himachal Pradesh Minor Mineral (Concession) Revised Rules, 1971 (hereinafter
rdferred to as the said rules) for a mining lease for the collection/extraction of Sand,
S‘one & Bajni rorsemngupofsta"emnherowpr‘wam land in respect of the lands
sierer'naﬂer described in clause (b) and has deposited with the Government the sum of
(Rs. 25000/-) as security, And whereas the lessee is in pnssusimuu valid certificate of

Y '
e
i
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i
l(c) The lessee shall the premises hereby granted and demised from the
LMW day AL o) for further term of 15 (fifteen) years

thence next ensuing.
: PART -1
LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED BY
THE LESSEE(S)

. The following liberties, powers and privileges may be exercised and enjoyed by the
] lessee subject to the other provisions of this lease:

To enter upon land and search for win, work etc.- Liberty and power at all times
during the term hereby demised to enter upon the said lands and to search for mine,

bore, dig, drill for win work, dress, process, convert, carry away and dispose of the
said minor minerals.

To sink drive and make pit, shafts and inclines, etc.- Liberty and powers for or in
connection with any of the purposes mentioned in this clause to sink, drive, make,
maintain and use in the said lands and pits, shafts, inclines, drifts, levels water ways,

airways and other works (and to use, maintain, deepen or extend any existing works
of the like nature in the said lands).

with any of the purposes mentioned in this clause to erect, construct, maintain and

use on or under the said lands any engine, machinery, pianh drassing floors,
furnaces, coke ovens, brick-kilns, workshops, store-house

shed and other buildings and other works and cor
under the said lands.

= 5.5.3\ ' To bring and use machinery, equipment.- Liberty and pqwarfurnr in connection
i
|




s
e
Ml B . -'-"----‘:i,-',!‘\-,!}"-” St
frarae HeW HIMACHAL PRADESH 143682

g
= |

§
:
g
;
|
|
i
:
'
|
|

|

To use water from streams, etc.- Liberty and power for or in connection with any of
the purposes mentioned in this clause but subject to the rights of any existing or
future lessees and with the written permission of the Collector to appropriate and use
water from any streams, water-course, springs or other source in or upon the said
'}ands and to divert, step up or dam any such stream or water course and collect or
impound any such water and to make, construct and maintain any water course,
cultivated land, village buildings or watering places for livestock of a reasonable
supply of water as before accustomed nor in any way to foul or pollute any streams or
springs :

Provided that the lessee shall not interfere with navigation in any navigable streams

nor shall divert such streams without the previous written permission of the
Government.

k)
To fell undergrowth and utilize timber and trees, etc.- Liberty and power for or in
connection with any of the purposes mentioned in this lease deed, to clear
undergrowth and brushwood. Lessee shall not fell any trees or timber standing or

found on the said lands without obtaining prior permission in writing from the Collector
of the District or the Chief Conservator of Forest in case of forest areas as the case

may be. In case such permission is granted, he shall pay in advance, the price of the
trees/timber to be felled to the said officer at the rates, fixed by him.

To get building and road materials, etc.- Liberty and power for or in connection with
any of the purposes, mentioned in this lease deed, to quarry and get stones, gravel
and other building and road materials and ordinary clay and to use and employ the

same and to manufacture such clay into bricks or tiles and to use such bricks, tiles but
not to sell any such matenal, bricks, tiles.
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To use land for stacking purpose.- Liberty and power to enter upon and use a
§ sufficient part of the surface of the said lands for the purposes of stacking, storing or
depositing therein any produce of the mines and works carried on
‘ equipment and other materials needed for mining operations.

PART Il
‘ RESTRICTION AS TO THE EXERCISE OF THE uHERIIEB'BY THE LESSEE
| The liberties, powers and privileges granted under Part-l , are subject to the following
restrictions and subject to the other provisions of this lease:
1. ‘Humlningap-nﬁwuwiﬂinﬂnlknnofhhlhmm-mmahﬂ not
‘carryon. or allow to be carried on any mining operations at any point within a distance

of 75 metres from any railway line, except under and in accordance with the written
permission of the railway administration concerned, or bridges or 60 metres from

highways or 50 metres from any reservoir, tank, canal, roads or other public

.works or buildings or inhabited sites except under and in accordance with the
mmmdmmm.mmﬂwﬂmmuh
overnment may in granting such permission, impose such condifions as it may

: fit, provided that except in cases of sand, no mining operations shall be carred
ﬁ ‘within 50 metres of any river banks.
lanation.- For the purpose of this clause the expression

have the same meaning & it is defined fo haiein.the ldbiian Sulwey:
?Mnﬁ)mmwmm —%‘3

2. rmission for surface operation in land not already in use.- Bef
. xhcoopemm any land which h

lessee shall give to the Collector of the District, the Director of Indusffigs .
i writing specifying the siuation ropdsed o be o
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* submit a return in Form ‘G by the 10" ¢
officer(s), specified in that
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e
d g R

Provided that . G il
ki mh‘m:tha mining of one minor mineral does not hmm.mgm

! .|l'
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1

Provided fu i | win
fther that the iessee shall be liable 10 pay the dead rent or royalty in- '}

respect of each mineral, whichever be higher but not both.

Working of newly discovered mineral .-If ot peatien i 1
. d miner any minor mineral, not inthe
Iemt: discovered in the leased area, the lessee shall report the ¢ m I'M “T
delay to the Government and shall not win or dispose of such minor mineral without

may give the lease in respect of such mineral {0 w.' ther b ' W \ i ;‘Ii il
To commence mining operati N B aml e N1 A
roperly ns within months and carry them on
ph b the Government for sufficient cause permits otherwise, the lessee
shall commence mining operation within two months, from the date of execution of
leasa.and shall thereafter conduct such operations in a proper, skilful and
workman like manner. 4

|
Explanation .- For the purpose of this clause ‘Mining operation’ shall include the
erection of machinery, laying of a tramways or construction of a road in connection f
with the working of the mine. TN W

To erect and maintain Boundary Pillars etc.- The lessee mal‘l.:at his own expense, |
erect and all times maintain and keep in good repairs boundary marks and pillars
according to the plan annexed to the lease. i"

Accounts. - The lessee shall keep correct accounts showing the quantity and other
particulars of all minerals obtained from the mines and the number of persons
employed therein and a complete plan of the mine and shall allow any officer I
authorised by the Himachal Pradesh Government or the Central Government in that '
behalf to examine at any time any accounts and records maintained by him, and shall
furnish to the Himachal Pradesh Government or the Central Government with such

information and returns as it m-_;dﬁuim. di - el

To allow facilities to other lessees, etc.- The lessee shall allow e
licensees or lease holder /contractors of any land which is con
is reached by the land, held by the lessee, reasonable facilities
To allow entry to officers - The lessee shall allow any officer
Government and the Central Government to enter
land comprised in the lease for the purpose ul

Returns - The lessee shall - '|

iy

mineral(s) raised
y and its value

A
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12.

13.

14.

15.

woo

T ' .: I' I"_'.. .\ | "TV"
Himachal Gﬁﬂfu!mlf'y udicial ‘ﬁpu,

! { '

also fumish & statement giving informabion in Form 'H' by the 15" April every year to
mmwmmm%mmmwww and value
of minor mineral(s) obtained during last financial year, average number of reguiar

employed (men and women separ ., number accidents,
Wnﬁ-ﬁmmmm&dmwﬁnﬂ.upﬁm_ i :

To strengthen and-upm,ﬁ'm.-mmmmnwm-ﬂ mh ;I'n
MM«MM;M&MMWH&&% !
may be, any part of the mine which in its opinion required such '

_ strengthening of
support for the safety of 3 oir tark, canal, |
support for the m:m bridge nmunwy.m.mgm L}] | |
Notics for use of axplosives ef. The lessee shall immediately give 10 f%

(1 mcnmlmmmmm-.mum.m l,:'[,ll.- | |
(i) The Director, Indian Bureau of Mines, Government of India, Nagpur. = |
) The District Magiet “uhmhmhmhbﬁmd.a&% "1;\':

writing in form ‘I' as soon as -

(a) the working in the mine extend below superjacent grounds, of Y
(b) ﬂudeﬂhdmvnpnmmmnmﬁmhww the lowes!

point reaches six metres; or |
(c) the number of persons employed on any day is more than 50, or
(d) any explosives are used. - '

Maintenance of Sanitary conditions.- The lessee shall maintain sanitary conditions
in the area held in by him under the lease. _ '

Abiding w‘aum-mmmmwwammmmmw
the Government of India or the Himachal Pradesh Government and_ausud'l other
ﬁu:tsornﬂuasmy-bommmmumeinmpd,dmld.hmm
and other matters affecting safety, health and convenience of the employees of the

- accident.- The lessee shall without delay report to the Deputy
Lo PO ner of the Distct concemed and the Directar or any ather offcer
authorised by him, any accident which may occur atorin lhrhu?d m .

‘surrender or sooner
inat FW nder oi the
nes (if any dug therein) in 3
“working @s 1o which the
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i Wﬂﬂhﬂa for any dammu mmﬂﬂ“"“inw d"\‘“:m“&m mq\g!

TIBStBlBGOvLMhavan ght to il u i
¥ 1 of the opinion that 1lls prm#ﬂhmlmutmminghmmwm'

the interest of ulaﬂmafkﬁu;
: Dwabpment prasirvaﬁoﬁ of Natural Emirunmr:?, Control of F F%.
~ prevention of pollution, mtomwmmmmormmm nicat
mssafﬁg buildings, monuments or other
. ovt. maymmaapmdodumrsmmz)oh',
.' ‘ms (Development &Ragmmmm,ms? ’

5 The mining lease deed is executed at the Capital of the State d Hhmd'ial F"_ A ¢
| subject to the provisions of Article — 226 of the Constitution of India. Itis here; reed
,- upon by the lessee and the State Gowt. that in the event of any. dispute in r¢

~ the area under mining lease, condition of the lease and in respect of all
QA - touching the relationship of the lessee and the State Gowt suit or petition shaﬁhe M
il ] in the Civil Court at Shimla and it is hereby expre

ssly agreedthatneiﬁ\erpnm‘ﬂxah
) ﬁ!easuntorappaalbaingnnyaulonatanyplawuﬂwrlhanthecnunmmédapuw, -
e Shimia* ' ol

| ,| 1 it I 'I'
74 }“ I ,Tha lease shall be cancelled/ delarmmed by the granting authority in case of vio’uathn -
Ny | of any provision of the H.P, ‘Minor Minerals (Concession) Revised Rules, 1971.

IN WITNESS WHEREQF these presents have been executed in the rqannar ih Y

der appeamﬂedav and\vwﬂrﬂﬂbﬂwn ¢ 1St eyl c:wwj evot

For an%‘ l_h:ﬂt-.rtu

Guve
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S State Level Environment Impact Assessmenf
e Himachal Pradesh
P Vinistry of Environnient Forest & Climate Change, G
t..iit at Department of Environment Science & Tevhnﬂw
el Parvavaran Bhawan, Near US Club, Shimla-1
"h: 0177-2656559, 2659608 Fax: Iﬁﬁ?ﬁﬂ‘?
P oNe SIA HIPMINGIS5612/2022 (MPSEIAA2013/196) ST £ 45 Dated: 23/&:{2322
I Mr. Manish Aggarwal
S/o Ishwar Dass Agparwal
# 3439/1 1, Chotta Chowk, Nahau, Himachal Pradesh 173001
suly Extension of validity period of Enviroumental Clearance- reg.
SirMadam

This has a reference to your online application No. SlMHPMWﬂSSﬁIIﬂUﬂL'ﬁr seeking
sxtension of validity period of environmental clearunce granted vide EC letter No HFSEMI’“, =IVias
"«.‘mhm1= Stone Crusher-3600 dated 20/01/2014 for the project under Environment Impact m
Notification, 2006. The application has been exainined as per prescribed procedure in the Iigillof HOVISIO
under the Environment Impact Assessment Notitication, No. SO-1533 (F) dated 14, Septemb!r
basis of application submitted for extension of period of validity, the SEIAA in its 58"
21072022, approved the extension of validity of the period of another § years or upto the date of vi

plan whichever is earhier with the following additional conditions:

| The terms and conditions of Environment Clearance letter shall remain same as imposed in EC femer. -
2 The implementation of Terms and Conditions shall be sole responsibility of project proponent during
extended period of EC and after the pmjeet is commissioned or made functional.

3. Thecapital cost under CER, the activities to be specified by DEST, GOHP, The project proponent shall
tike up the matter with Director (DEST) fur this purpose within one month from issuance of this le'ter
Fhre project proponent, before start of miv.ing operations, shall instali CCTV cameras on the mining site
covermyg all angles of mining site including entry & exit points; These cameras shall be theft and tamper
proof. Where electricity/power is not available solar energy based cameras shall be installed with
adequate battery backups. Date-wise video records w.r.t. CCTV camera shall be hosted & stored online
and online portal link shall be shared with the office of ﬂggmrﬁm-h{ember Secretary, HPSEIAA

through official e-mail: dbt-hp@nic.in,

Endst. No. As Above. Dated:
Copy to following for further necessary action:

| The Secretary (Environment), MoEF&CC, Indira Pnrjmrmn Bhawan, Jor Bagh Road, New Delhi —
116003,

The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East
Arjun Nagar, New Delhi-110032.

The Chairman, Htmﬂchil Pradesh State Pollution Control Board, Shimla-171009,

The Director (Environment, Science & Techology) to the Govt. of Himachal Pradesh Shimia-171001.
Adviser (1A) MoEF&CC. Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003,

Adduional Pr. Chief Conservator of Forests, MoEF&CC, Regional Office. Dehradun, C/o Forest Research
Institute, P.O. New Forest, Dehradun, Uttrakhand 248006,

Monitoring Cell, MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

Record File.
MEIJ&MI:

State Level Environment Impact Assessmont Authml}
Himachal Pradesh.
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State Level Environment Impact Ascessment Authority
Himachal Pradesh
Ministry of Environment & Forests, Government of India
At Department of Environment , Science & Technology, Narayan Villa, Shimla-2

G S
F. No. HPSEIAA/2013/196-Maa Vaishno Stone Crusher — 3207 Dated: 21 22l
To

P
~M/s Maa Vaishno Stone Crusher,
Village Salani Katola, PO Sainwala, Tehsil Nahae
Distt- Sirmour, H.I

Subject: Mining of Minor Minerals (Sand, Stone &Bajri) st Mauza Mohaliva Katola for the Stone
Crushing Unit of M/s Maa Vaishno Stone CrusherEnvironmental Clearance- reg.

Sir,

This has @ reference to your applicaion No. Nil dated: 16-10-2013 seeking prior environmental
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the Environment Impact
Assessment Notification, dated 14" September 2006 on the basis of documents viz; Form-1 and EIA/EMP by

e

the State Expert Appraisal Committee constituted by the competent authority in its 353" meeting beld on 14-
[1-2013 .

The said project involves Mining of Minor Minerals (Sand, Stone &Bajri) for the Stone
Crushing Unit having following salient features:

a  Project type i Mining of Minor Minerals (Sand, Stone &Bajri),
b, Project Location : Khasra No.141/3:2, Mauza Mohaliva Katola, Tehsil Nahan,
Distt. Sirmour, HP.
¢ Project Capacity ;16128 TPA
d. Mining Area 1 3.90 hectare
e Solid Wastes : Silt & Clay.
. Greenery : As per Minimg Plan,
g, EMP costs ¢ Rs 7.7 Lakhs capital and Rs. 2.9 lakhs as récurring cost fannum,
. Institutional ¢ The following will be responsible for maintenance of APCDs: ST and Solid

Waste Management sites:
Mechanisms for Env.
i) Construction phase: Developer/ Project Proponent,
Protection
ii) Operational Phase; Developer/ Project Propenent,
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The SEIAA examined the propesal and the recommendations of the SEAC in its 18" meeting held on g
December 2013, The Authority observed some discrepancies in the ELA report and asked the proponent to
make necessary corrections in the EIA report as discussed and advised during the meeting. The proponents
having cemplied to the abservations, therefore, afier due consideration of the project proposal and after
considering the recommendations of the Stte Level Expert Appraisal Committee, the State level
Environmenial Assessment Authority accords Env iranmental Clearance to the project as per provisions of the
ElA Notification No. 5.0, 1533 dt. 14™ September, 2006 of Ministry of Environment & Forests, Gol subject
to strict compliance of terms and conditions as mentioned below, The Authority reserves the right to revise,
revoke or impose additional condition at any stage.

Part-A- General Conditions:

1. “Consent to Establish” shall be obtainec from H.P. State Pollution Control Board under Water
(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Contral of Pollution) Act
1981,

3 Disposal of muck including excavated material during construction phase should not create any
adverse effects on the neighboring commurities and he dispased off taking the necessary precautions
for general safery and health aspects of puklic only in approved sites with the appreval of competsnt
authority, The topsoil excavated during construction activities should be stared for use in plantation
flandscape development within the projest site. Green belt of the adequate width and density
preferably with local species along the periphery of the plot shall be raised so as 10 provide protection
against particulates and noise.

Ambient noise levels should conform to residential standards both during day and night. Only limited

necessary construction should be done during night time. Fortnightly monitoring of ambient air quality

(SPM, 80, and NOx) and equivalent noise levels should he ensured during construction phase should

be closely monitored during construction phase 50 as 1o conform to the stipulated standards fixed by

the competent authority.

4  Seil and ground water samples shall be got tested from authorized agency 10 ascertain that there is no
threat to ground water quality by leaching of heavy metals and other toxic contaminants. Ground
water level and its quality should be monitored regularly in consuitation with Central Ground Water
Authority.

5 Any hazardous waste generated during construction phase should be disposed off as per applicable
rules and norms with necessary appeovals of the competent authority.

6 Diesel generator sets during construction phase should have acoustic enclosures and should conform
1o Environment (Protection) Act, 1986 and Rules framed there under for air and noise emission
standards. Low sulphur diesel type should be used. The diesel required for operating DG sets shall he
stored in underground tanks and if required, clearance from Chief Controller of Explosives shall be
taken.

7 The Vehicles/equipment deployed during construction phase should be in good condition and should
conform to'applicable air and noise emission standards, should have vehicle pollution check certificate
and should be operated only during non-peaking haurs,

% Provisions shall be made for the housing of lahour within the site with all necessary infasiuctwe and
facilities such as fuel for cooking, mobile oilets, safe drinking water, first aid und medical health care,
créche ete. The housing may be in the form of temporary structures to be removed after the
completion of the project and all required sanitary and hygienic measures should be taken before,
during and afer the completion of project. Safe disposal of waste water and solid wastes generated
during the construction and operation phase should be ensured. Adequate steps should be taken to
prevent adour problem.

9 Boundary wall shall be constructed in such a manner 1s not to be ohstructing the flow of storm water,
Necessary arrangement shall be made for the drainage of surrounding area. Storm water control and its
re-use for various applications as per guidslings,

{0 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and
other best practices and technologies availuble,

Lok
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Permission to draw ground water shall be obtained from the competent Authority prior 10
construction/ operation of the project.

The proponent should meet perspective requirement of energy as per Energy Conservation Building
Code which is proposed to be mandatory fer all air-conditioned spaces while it is aspirational for non-
air-conditioned spaces by use of appropriate thermal insulation material to fulfill requirement. Energy
conservation measures like installation of CFLs/ TFLs for the lighting the surrounding areas/ outside
areas the building should be integral part of the project design and should be in place before project
commissioning. Used CFLs/ TFLs should be properly collected and disposad off/ sent for recycling as
per the prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination, Use of
solar panels may be done to the possible extent.

Regular supervision of the above and other measures for mionitoring should be in place all through the
construction phase, 50 as 1o avoid disturbance to the surroundings.

Rain water harvesting for roof run-off and surface run-off. as per plan submitted should be
implemented, Before recharging the surfaca run off. pre treatment must be done to remove suspended
matter. oil and grease. The bore well for raimwater recharging should be kept at least 5 mirs above the
highest ground water table.

The eround water level and its quality should be monitored regularly in’consultation with Central
Ground Water Authority,

‘Traffic conuestion near the eniry and exit points from the roads adjoining the propesed project site
must be avoided. Parking should be fully internalized as per norms prescribed by the Competent
Authority and no public space should be used for this purpose.

Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid
disturbance to the surroundings.

The environmental safe guards contained/ given in the propesal for management of environmental
pollution should be implemented in Jetter and spirit,

Six monthly environment monitoring reports should be submitted to the State Environment Impact
Assessment Authority and Ministry of Environment & Forests Regional Office at Chandigarh.

In the case of any change (s) in the scope of the project, thie project would require a fresh appraisal by
this Authority.

The SEIAA reseives the right to add additional safeguard measures subsequently, if found necessary.
and to take action including revoking of the environment clearance under the provisions of the
Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe guards
and measures in a time bound and satisfactory manner.

All other statutory clearances shall be obtained. as applicable by the praject proponents.

These stipulations would be enforced among others under the provisions of Water (Prevention and
Contral of Pollution) Act, 1974, the Air (Prevention and Cantrel of Pellution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and Environment
Impact Assessment Notification, 2006,

Environmental Clearance is subject to final order of the Hon ble Supreme Court of India in the matter
of Goa Foundation V. Union of India in Writ Petition (Civil) No, 460 of 2004 as may be applicable to
this project.

Any appeal agzinst this environmental clearance shall lic as per the relevant rules with the appropriate
Environment Appeiiate Authority,

Part-B- Special Conditions:

1.

3

The project proponent shall carry out the mining operations as per the provisions of the Mines and
Minerals Act, 1957, provisions of Mineral Conservation and Development Rules. 1988, Standards
laid by Indian Bureau of Mines and as pe- the approvad Mining Plan.

The project proponent shall ensure that the mining operation does not contaminate the water resources
and obstruct the natural drainage lines in the catchment.

The project proponent shall ensure to maintain the Ambient Air Quality Standards,

The top soil cover shall be conserved and utilized for the rehabilitation of the mined areas.
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The proponent shall identify high particulate matter emission areas, haulage road etc and shall provide

sprinkling devices.

6. The proponent shall submit plan/measures for checking flow of silt as well for the soil conservation.

7. If any statement made by the project proponent or by its consultant is found to be false the
permissions granted shall auto, matically stand cancelled.

8. The proponent shall implement environment management plan to mitigate the environmental impacts,
Specific safeguard measures to control PM, as well as pollution due to transportation.

9. All documents including approved working cum EMP, EIA report should be compatible with one
another in terms of the mine lease arca production levels, waste generation and its management and
mining technology.

10. Impact on topography, drainage, agricultural fields, cattie fields, wildlife, water logging leading to
water borne diseases should be mitigated as far as possible.

11. Impact of the project on the water quality should be assessed and necessary safeguard measures, if any
required should be provided.

12. The proponent shall take up plantation in the buffer of mine area.

13. The proponent shall estimate quantum of solid waste generation and shall manage/dispose it
scientifically by providing proper retaining structures.

14. Before the proponent starts mining activities in the area, he shall establish ground water levei bench
mark 5o us 1w moniior the ground water fevel.

15. The proponent shall ensure that no pot holes shall be created by the mining activities.

16. The proponent shall plant fast growing tree species along both the sides of approach road.

17. The proponent shall provide material to School, Temple & Panchayat works free of cost,

18. After appraisal of the proposed Environment Management Plan & costs allocations the committee

revised the EMP cost to Rs 7.7 Lakhs capital and Rs. 2.9 lakhs as recurring cost /annum and revised

EMP cost submitted by the proponent.

19. The mining operation shall be carried out strictly in between 9 A.M. to 5 P.M.
y-Member Secretary \\’\

State Level Environment Impact Assessment Authority
Himachal Pradesh

Endst. No. HPSEIAA/2013/ 196-Maa Vaishno Stone Crusher Dated: January, 2014
Copy to:-

1. The Secretary, Environment, Ministry of Environment & Forests, Government of India,
Paryavaran Bhawan, New Dethi 110003.

2. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-office Complex,

East Arjun Nagar, New Delhi-110032. <2

The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009,

4. The Director (Environment, Science & Technology) to the Grvernmes: of Hinachal Pradesh:

Shimiu-171002.

Adviser (IA), Ministry of Environment & Forests, CGO Complex, New Delhi, 110003.

6. The Chief Conservator Forests (Central), MoEF, Regional Office, Bay N0.24-25, Sector 31-A,
Dakshin Marg, Chandigarh 160030

7. Monitoring Cell, Ministry of Environment & Forests, CGO Complex, New Delhi, 110003.

8. Record File.

wr

o

~ Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh.
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Sainwala, Tehsil Nalan, Distriet Sirmour, Himachul Pradesh has applied for renewal of

Permanent Registration of stone crusher installed in Kh. No, 126/1, measuring 8-00 Bighas falling in

rorv-r 43
[{see rule 69(1)]
Permanent Registration Annexuress
Government of Himachal Pradesh
Office of State Geologist
Pepartment of Industries
Shimla-1.

Whereas, M/s Man Vaishno Stone Crusher, Village Salani Katola, P.0O.

Muauza Katola, Tehsil Nahan, Distt. Sirmour, H.P. a5 per the provisions of the Himachal Pradesh

Minor Minerals (Concession) and Minerals (Prevention of illegal Mining, Transportation and

Storage) Rules, 2015 vide application Dated 17.02.2021.

The Permanent Registration is hereby renewed in favour of M/s Maa Vaishno Stone

Crusher, Village Salani Katola, P.O. Sainwala, Tehsil Nahan, District Sirmour, Himachal

Pradesh subject to the following conditions:-

I

Las

The owner of the stone crusher shall observe the provisions of;

(i) The Air (Prevention and Control of Pollution) Act, 1981 and rules framed thereunder.
{ii) The Water (Prevention and Contrel of Pollution) Act 1974 and rules framed thereunder.
(iii)  The Environment (Protection) Act, 1986 and rules framed thereunder.

(iv)  The Noise Pollution (Regulation and Control) Rules 2000,

The expansion of a stone crusher shall not be allowed unless approved by Geological Wing,
Department of Industries, Himachal Pradesh.

The stone crusher owner shall ensure that the, emission standards are as per the Statutes as
notified by the Government vide Notification No. STE-E(3)-17/2012 dated I'JDS 2014 or

amended from time to time are adhered to.

The stone crusher owner shall adopt pollution control measures as per Government Notification
No. STE-E(3)-17/2012 dated 29.05.2014 or as amended from time to time.

The stone crusher owner shall submit a return by 10" of every month to the concerned Mining
Officer, gwmg details of total quantity of minerals crushed, ele:ctn::uy consumed, power
generated in case of captive power generated run crusher, fuel consumption in case of diesel run

crusher, number of labour employed and wages paid etc. ,

Free access shall be given to the officer/official of the Geological ‘ng. Department of
Industries, H.P. for the verification of plant & machinery, source/supply of raw material, sale
record and stocks of raw material and finished goods.

The stone crusher owner shall immediately report to the Deputy Commissioner and Mining
officer of the district concerned about any accident which may take place during the course of
crushing operation resulting in serious bodily injury.

The stone crusher owner shall not pay wages less than the minimum wages prescribed by the
Central or State Government from time to time under the Minimum Wages Act, 1948, to the

workers employed in the crushing unit.

The stone crusher owner shall indemnify the State Government against the claim of the third
party.
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Annexure-8

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No: Date: 14/07/2023
Industry Registration ID: 21451 Application No: 9980757
To,
Maa Vaishno Stone Crusher
Village Salani Katola, P.O. Sainwala, Tehsil Nahan, Distt Sirmour (H.P.)
NAHAN
Sirmaur
173001
Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and

u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2023/9980757
Consent valid from: 01/04/2021

Consent valid upto: 22/08/2027

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of theIndustry

Name & Designation of the Applicant Maa Vaishno Sone Crusher Vijay Negi,
(PARTNER)
Address of Industrial premises Maa Vaishno Sone Crusher,

Village Salani Katola, P.O. Sainwala,
Tehsil Nahan, Distt Srmour (H.P.),
NAHAN,Srmaur-173001

Capital Investment of the Industry 250.0 lakhs

Category of Industry Orange

Type of Industry Minor minerals mining Projects of
Category B2 under EIA natification 2006

Scale of the Industry Micro

Office District Srmaur

Capacity manufacture Sand, Stone and Bajri- 39971

M.T./year in Khasra no. 126/1 measuring
8 bighas situated in Mauja Katola, Tehsil
Nahan, Distt. Srmaur along with River
Bed mining in lease of M/s Maa Vaishni
Sone Crusher in an area measuring 46-12
bighasin Khasra no. 141/3/2 at Mauza
Katola, Tehsil Nahan, Distt. Srmaur, H.P.

Raw M aterials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 7
To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit
Sand and Stone 39971 M.T./Y ear
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Sand, Stoneand | M.T./Year 39971 Nil Building and
Bajri Road
Construction
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 28KLD 1KLD

M ode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 04 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Industrial Process 6 Recycled Recycle

Quantity of fuel required (in TPD) and capacity of bail

ers/ Furnace/Thermo heater etc.

the process vessel to
which the stack/ vent
is attached

Kg./hr

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSetg/Others KL/hour or

M3 /hour
Others NA NA NA NA NA
Type of Air Pollution Control Devicesinstalled
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted

Covered Others Thu Jan 23 80% SPM <600

Machinery & 00:09:00 IST mg/Nm3

conveyer belts, 2014

Wind breaking

wall, Water

sprinklers,

metalled road

Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

pollution like SO 2,
NOX,H 2 S, CI, HCI
etc.in mg/NM 3

Vent/outlet/stack from
ground level in meters

Stone Crusher

Fugitive Dust
Emission

SPM <600 mg/Nm3

Nil

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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PAWAN  Bibey
SHARMA = D2y
Approved By

Astt. Env. Engineer
(H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
The Member Secretary, HPSPCB Shimlafor information please.

PAWAN  Distalysignedty
Date: 2023.07.14
SHARMA 1;:187:19+05'30'
Er. Pawan Sharma
Astt. Env. Engineer

For & on behalf of
(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 7
To verify this document please scan the QR Code.
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent trestment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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C) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

C) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

€) The unit shall ensure regular operation and maintenance of installed canopy and stack of

the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

0) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. Theunit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (I applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12.  Theunit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. Theunit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14.  Any guidelinesissued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This'Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17.  Theunit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1 The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
guantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

(1) That the RCTO will be subject to final outcome of the CWP No. 2067/2019 titled State of
HP & OrsvsBhag Singh & Ors pending before the Hon' ble High Court of HP.

(2) That the RCTO will be subject to installation of additional measures prescribed by
Department of Environment, S& T, Govt of HP vide notification no. STE-E-(5)-9/2018 dated
29.06.2021 to adhere to emission standards and minimize impact on environment. They shall
not carry any wet process or washing of grit which islikely to enter/flow to the water body
near the crusher if the nearest water body is perennial source. This hasto be verified by
concerned Tehsildar and further undertaking of same on affidavit by Project Proponent.

(3) That unit shall comply the provisions of Sr. no. 37 under Schedule-l of EP Act, 1986

By Order
Astt. Env. Engineer
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( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 7 of 7
To verify this document please scan the QR Code.
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Annexure-9

Item No. 07 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 197/2025

Hemant Kumar & Ors. Applicants

Versus

State of Himachal Pradesh & Ors. Respondents

Date of hearing: 02.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None for the Applicants.

Respondents: Mr. Vaibhav Srivastava, AAG for Respondent no. 1.
Mr. Bhargava Ravikumar, Advocate for Respondent no.2 (through VC).
Mr. Arman Roop Sharma, Ms. Shimpy Sharma and Ms. Alexandar
Celestine, Advocates for Respondent no. 3.

Mr. Ankit Goel, Advocate for Respondent no.4 (through VC).
Mrs. Priyanka Verma, DM, Sirmaur (through VC).

ORDER

1. The applicants- Mr. Hemant Kumar and others have sent a letter
petition dated 09.01.2025 to this Tribunal which has been treated and

registered as O.A. No. 197 /2025.

2. The applicants have raised the grievance regarding operation of the

stone crusher in question in violation of the environmental norms.
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3. Vide order dated 13.05.2025, this Tribunal issued notices to the
respondents and also constituted a Joint Committee with direction to

verify the factual position and suggest appropriate remedial action.

4. In compliance thereof, report dated 01.07.2025 of the Joint

Committee has been filed. The relevant part of the report reads as under:-

“2.2.4. Compliance of Environmental Guidelines of Stone Crushers
by M/s Maa Vaishno Stone Crusher, as observed by the Joint
Committee.

i) Central Pollution Control Board (CPCB) has issued Environmental
Guidelines for stone crushers, to prevent/suppress fugitive dust
emissions from their operation. These guidelines also include
regulatory/ monitoring mechanism for stone crushing units. A
Format/ Check list for SPCBs/PCCs before issuance of CTE/CTO, is
also specified in these guidelines, to ensure CTO is issued by
respective SPCBs after compliance of measures listed in the checklist
by stone crushers;

it) Government of Himachal Pradesh, Department of Science,
Technology & Environment has issued Notification No. STE-E-(5)-
9/2018 dated 29/06/2021after reassessing the various parameters
notified for setting up of Stone Crusher Units in Himachal Pradesh
considering the recommendations of the Expert Committee in the
NGT Matter of OA No. Expert Committee constituted by the Hon'ble
National Green Tribunal in the matter of O.A. No. 358 of 2016, titled
as Bhag Singh vs. Union of India & Ors. concerning to setting up of
Stone Crusher Units close to the water bodies and orders dated
10.07.2019, based on views and recommendations submitted by
said Hon'ble National Green Tribunal Expert. Committee in its report
submitted to the Hon'ble National Green Tribunal on dated
19.06.2019. This notification also includes the similar pollution
control measures as listed in CPCB Guidelines. Further, it includes
additional measures to be taken by the stone crushers in the state of
Himachal Pradesh.

iii) Environmental Clearance issued to Mining leases issued to Stone
Crushers in Himachal Pradesh, also specifies various conditions
with regard to air pollution control measures to be complied with, by
the stone crushers.

The factual position with regard to environmental guidelines
including dust suppression system installed and pollution control
measures taken by M/s Maa Vaishno Stone Crusher, as observed by
the Joint Committee is summarized in Table 1.



Table 1: Compliance of Environmental Guidelines of Stone Crushers
by M/s Maa Vaishno Stone Crusher, as observed by the Joint
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Committee.

Sr.No | Fugitive Check list | Current Status of the
emission requirement stone
source Locations. | compliance crusher as on dated

conditions 18.06.2025
Environmental as observed by the
guidelines. joint
committee.
(Photographs attached
as Annexure- 9)

1 Unloading area of | Water Complying.
raw material, | sprinklers The unit has Installed
primary  crusher, | installed with water sprinklers.
Screener, adequate designed | (Photograph attached as
conveyors belts and | nozzle. Photograph No-2)
transfer points

2 Primary GI/MS sheets on top | Partially Complying.
crushers, and at least three | The unit has covered
Secondary sides completely from | one crusher with shed.
crushers, the ground level A part of same was
Screeners and observed to be damaged
tertiary crushers. and needed to Dbe

repaired. (Photograph as
Photograph No-3)

3 Secondary, Tertiary | Dry extraction cum Not Complying.
crushers and | bag filter followed by | The representative of
Screens cyclone the Stone Crusher

informed that the
procurement of same
has been initiated. The
purchase order shared
by the unit is enclosed
as

Annexure-10).

4 Covering of | Covering of Conveyor | Complying Unit has
Conveyor belts | belts. covered all conveyor
from node to node belts. (Photograph as
with a Photograph No-4)
thick sheet of
suitable
material

S At discharge points | Flexible Telescopic Not complying.
chute from top of| (Photograph as
discharge point to | Photograph No-
the ground level S)

6 Wind breaking wall | GI/MS/brick  wind | Partially Complying.
breaking wall of 3-ft | The Unit has not
more than the | provided wind
highest node of the | breaking wall towards
crusher along the | one side
periphery of crusher | adjacent to

nearby
(Photograph no-6)
river

7 Roads Metalled /concrete Not Complying.
roads within the | Photograph No-7)
premises. Ramps and
the entire ground
area inside the
premises should

metalled also be

189
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8 Suppression of | Arrangement of | Not Complying.
dust within the | rotating water | The  approach  road
premises sprinkling leading to
system /fogger/Anti- | stone crusher are not
smog gun in the | also not
premises to suppress | paved.
dust  within the
premises to control
dust emission re
suspension of water
9 Green belt Plantation of 2-3 | Partially Complying.
rows The unit has carried out
of tall trees around | plantation in one row
the on
periphery of crusher | two sides (Photograph
as Photograph No
8). However, no
plantation has been
carried out by the Unit
on the side adjacent to
the river.
(Photograph no -9)
10 Display board Display board at the | Not complying
entrance, having
name of unit, contact
details of owner and
address of unit, plant
capacity and date of
issue of CTE/CTO
From SPCB/PCC
11 CCTV/PTZ camera | CCTV/PTZ cameras | Partially Complying.
installed at the | The Unit has provided
entrance and all | CCTV Camera but this
corners of the | doesn't cover the entire
premises of the unit | area. The CCTV Camera
covering entire area | installed by the Unit is
with minimum of 30 | without 30 days storage
days data storage capacity.
13 Spray Nozzle | The  water mists | The unit is required to
system spray provided additional
Nozzle system shall | spray nozzle system to
be interlocked with | control dust emission.
the stone crusher
unit main energy
supply and water
supply.
14 Ground water | The crusher unit | Bore well is installed
usage using GW shall | (Photograph No- 10).
register their GW | Copy of the Permission
abstraction structure | granted by  Ground
with the GW | Water authority is
authority under HP | attached herewith.
GS regulation and
control of
development and
management ) Act,
2005
15 Washing In case of the effluent | Waste water is
plant. form sedimentation | generated from  pre

Sedimentation tank

tank shall be treated
and the usable raw
material such as
silt ,soil shall be
reuse in field, road

washing of raw material.
The unit has
constructed 2 Nos of
sedimentation/settling

chambers. Further

4
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construction, brick | water from the
making etc. sedimentation tank is
reused in the washing
process. (Photograph as
Photograph No-11)
However, it was
observed that:

1. The Unit has stored
silt adjacent to the river,
which may find its way
into the river during

forthcoming rainy
season (Photograph no-
12)

2. Silt was observed in
the adjacent river,
which may have been
intentionally discharged
or due to accidental
run-off (Photograph no -

13)

3. Submission of the Joint Committee:

It is humbly submitted that:

i. Joint committee has collected water samples of upstream of mining
lease area and downstream of mining lease area and the results are
awaited from the Regional Laboratory of HPSPCB.

ii. The Joint Committee was informed by HPPCB Member on
27/06/2025 that show cause notice has been issued to the unit vide
letter no 1223 dated: 23.06.2025 w.r.t non compliances observed
and further to submit compliance report. Copy is of directions issued
is attached herewith as Annexure-11. The Joint Committee was also
informed by the HPPCB Member on 27/06/2025 that In compliance
to the directions issued the unit submitted action taken/compliance
report. Copy of same is enclosed as Annexure-12. However, the Joint
Committee is yet to verify the compliance within 03 days, as claimed
by the project proponent.

iii. A letter was written to The Divisional Forest Officer (DFO), Nahan,
District Sirmour, Himachal Pradesh and The District Revenue Officer
(DRO), Nahan, District Sirmour, Himachal Pradesh regarding
measurement of Land Area of M/s Maa Vaishno Stone Crusher along
with Mining Lease Area to verify any encroachment on government
forest land and private land belonging to the local villagers by the
Stone crusher unit as alleged by the complainant, the copy of same
is enclosed as Annexure-13. Necessary directions have been issued
to the concerned Tehsildar to carry out demarcation and verify the
encroachment on gout land if any. Since the demarcation process is
expected to take time and due to peak monsoon season underway
the report of demarcation and violation if any shall be verified and
reported to the Hon'ble NGT subsequently. Further no reply has been
submitted by the concerned DFO. The Joint Committee shall submit
the further report on receipt of information from the concerned
agencies.

191
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iv. Since the stone crusher was not operational at the time of
inspection, therefore Air Quality monitoring and source monitoring
w.r.t emissions could not be carried out. It is submitted that ambient
air quality and noise levels be monitored once the rainy season has
passed and the crusher is in full operation.

V. As the mining operations are suspended in the monsoon months
(01 July to 15 Sep) in the State of HP therefore it is prayed that time
may be granted to the committee to revisit the site to re inspect the
unit and carry out the monitoring when the Stone Crusher is
operational on full capacity.”

S. Reply/response dated 01.07.2025 has been filed by the District

Magistrate, Sirmour.

0. Mr. Ankit Goel, Advocate has appeared for respondent no.4-Project

Proponent and he seeks one month time for filing its response.

7. Response giving requisite details regarding compliance with
consent conditions/environmental norms may be filed by respondent
no.4 within one month. Respondent no.4 is directed to enclose copies of
video clips/photographs in support of submissions regarding compliance
with EC/CTO conditions regarding mining lease and compliance with

CTO conditions regarding operation of stone crusher.

8. Respondent no.4 is directed to supply copy of its response to
respondent no. 3-HPPCB and respondent no.3-HPPCB is directed to verify
status of such compliance and file its report at least three days before the

next date of hearing fixed.

9. List on 26.09.2025 for final hearing.

10. Pleadings may be completed before that date and if any response /
additional response is to be filed by any of the other respondents, then
the same may be filed within one month and in case any rejoinder to the

same is to be filed by the applicant, then the same may be filed at least
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one day before the date of hearing fixed and no further adjournment will

be granted for this purpose.

11. In view of precautionary principle embodied in Section 20 of the
National Green Tribunal Act, 2010, HPPCB and District Magistrate,
Sirmour  are directed to take requisite remedial/coercive
measures/action in accordance with law for ensuring compliance by the
project proponent with EC/consent conditions regarding mining lease
and compliance with consent conditions regarding stone crusher and
further mining and operation of stone crusher by respondent no. 4 may

be allowed subject to such compliance.

12. A copy of this order may be sent to Member Secretary, HPPCB and

the District Magistrate, Sirmour by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 02, 2025
Original Application No. 197/2025

AB
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FIR Date ., & —Jp 2.0~ 1 ,
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2 Diary Dt. (5 .25 J0,)4 2
R, . . Diary No. 3234 al
Minutes of the ‘meetin regarding QA : titled-as Hemmamrt-Kumar & Ors versus State

of Himachal Pradesh & others Held on 14-07-2025 AT 11:30 AM under the Chairpersonship of
the Worthy Deputy Commissioner, Sirmaur.,

A meeting was held on 14-07-2025 at 11:30 AM, under the Chairpersonship of the
Worthy Deputy Commissioner, Sirmour at Nahan, regarding OA No. 197/2025 titled as Hemant
Kumar & Ors V/s State of Himachal Pradesh & Ors. The following were present in the méeting:—

Sh. Laiq Ram Verma, Additional District Magistrate, Sirmaur at Nahan.

Sh. Atul Parmar, Regional Officer, Pollution Control Board, District Sirmaur.

Sh. Kulbhushan Sharma, Mining Officer, Sirmaur at Nahan.

Sh. Rajesh Sharma, Junior Engineer, HPSPCB, Regional Office, Paonta Sahib.

Sh. Nishant Sharma, Mining Inspector, Mining Office, Sirmaur.

Sh. Sanjay Singhal, Partner, Maa Vaishno Stone Crusher, VPO Salani, Tehsil Nahan.

Sy WA e b B

At the outset, the chairperson welcomed all the officers and officials present in the
meeting and outlined the context of the meeting. After detailed deliberation the following directions
were issued to the following Departments.

INTRODUCTION
The applicants Hemant Kumar and others filed the petition before the Hon’ble Tribunal

on 09-01-2025 which has been registered as OA No. 197/2025. Sh. Hemant Kumar, S/o of Shri Inder
Singh, Village Jaman Wala, Post Office Sainwala, Tehsil Nahan has complaint on behalf of the villagers
of Gram Panchyat Salani Katola about the illegal mining activities carried out by the M/s Maa Vaishno
Stone Crusher. As per the above mentioned petition, the said stone crusher is violating environmental
regulations and harassing the residents of the area. All villagers have requested to investigate the matter
and take further necessary action.

The National Green Tribunal issued notice to the respondents and also constituted a joint
committee vide their order dated 13-05-2025 with the direction to verify the factual position and suggest
appropriate remedial action. In compliance of the order dated 13-05-2025, reply /respose has been filed
by the District Magistrate to the hon’ble National Green Tribunal on 01-07-2025. Now, the Hon’ble
NGT has issued following direction vide order dated 02-07-2025.-

7. Respose  giving  requisite  details regarding compliance with consent conditions/
environnmental norms may be filed by repsodent No. 4 within one month. Respondent No. 4 is
directed to enclose copies of video clips/ photographs in support of submissions regarding

compliance with EC/CTO conditions regarding mining lease and compliance with cTO

conditions regarding operation of stone crusher.
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8. Respondent No. 4 is directed to supply copy of its response to respondents No. 3 HPPCB and
respondent No. 3 HPPCB is directed to verify status of such compliance and file its report at
least three days before the next dated of hearing fixed.

2 list on 26-09-2025,
10. Pleadings may be completed before that date and if any response/ additional response is to be
filed by any of the other respondents, then the same may be filed within one month and in case
rejoinder to the same is to be filed by the applicant, then the same may be filed at least one day
before the dated of hearing fixed and no JSurther adjournment will be granted for this purpose.
11.

In view of precautionary principle embodied in section 20 of the National Green T, ribunal Act,
2010, HPPCB and District Magistrate, Sirmaur are directed to take requisite remedial/
coercive measures/ action in accordance with law Jor ensuring compliance by the project
proponent with EC/ consent conditions regarding mining lease and compliance with consent
conditions regarding sfone crusher and further mining and operation of stone crusher by
respondent No. 4 may be allowed subject to such compliance,
Apart from this, The factual position with regard to environmental guidelines including dust
suppression system installed and pollution control measures taken by the M/s Maa Vaishno Stone Crusher is also

observed by the Joint committee which is summarized into fifieen points and also mentioned in the Natioanal
Green Tribunal Order dated 02-07-2025. (copy enclosed).

Keeping into the consideration of the NGT direction dated 02-07-2025, the Chairperson has
given the following direction to the concerned deparmients-

L As the Advocate of the Respondent No. 4 ( Project Proponent) has seeks one month time for
filing the response, the Chairperson has directed to the Respondent No. 4 (project proponet) to
enclose copies of video clips/ photographs in support of submissions regarding compliance with
EC/ CTO conditions regarding mining lease and compliance with CTO conditions regarding
operation of stone crusher . Action taken report be send to this office as well as to the nodal
department i.e Pollution Control Board, Paonta sahib as soon as possible.

2 As informed by the joint committee, a letter was written to the Divisional Forest Officer , Nahan
and the District Revenue Officer, Nahan regarding measurement of land area of M/s Maa
Vaishno Stone Crusher alongwith mining lease area to verify anif encroachment on government
forest land and private land belonging to the local villagers by the stone crusher unit as alleged
by the complainant. The Chairperson has directed to the Divisional Forest Officer, Nahan/ DRO/

Tehsidar Nahan to take necessary action for measurement of above said land area and

compliance report be send to this office at least one week before of the next hearing

date i.e.26-09-2025,
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' i 1 Board is
dire i A ; = '
ﬂky verify status of such compliance and file its report at least three days before the next

ional Green Tribunal.

The Chairperson has directed to the Respondent No. 4 (project proponent) to take necessary

dated of hearin di
_________g_ as directed by the Nat

action on the points related to the Environmental guidelines of stone crusher which is observed
by the joint committee and also mentioned in NGT order dated 02-07-2025. Action taken report

be send to this office as well as Pollution Control Board, Paonta Sahib at least one week before
of the next hearing date.

The Chairperson has directed to the joint committee members to revisit the site to re inspect the

Bit - Action taken report be send to this office within 15 days before the next date of hearing.

Keeping above facts into consideration, the chairman has issued direction to the Nodal

agency department i.e Pollution Control Board, Paonta Sahib for overall supervision of

the said NGT matter and ensure about the immediate compliance 6f the National Green
Tribunal ordet dated 02-07-2025.

The meeting ended with a vote of thanks to and from the[chair.

De ommissioner,
Sirm ﬁNahan

Endst No. DC-DEV-(OA No. 197/2025)- ] |39 Dated: QY /03 /2025
Copy is forwarded for information and necessary action to:-
The Divisional Forest Officer, Nahan, District Sirmaur,

The Regional Officer, Pollution Conrtol Baord, Paonta Sahib, District Sirmaur.
The Mining Officer, Sirmaur at Nahan.

The District Revenue Officer, Sirmaur.

The Tehsilar, Nahan, District Sirmaur.

Sh. Sanjay Singhal, M/s Vaishno Stone Crusher, located at Gram Panchayat Salani
Katola, Village Mehli, Tehsil Nahan, District Sirmaur.

DepufgyCommissioner,
i t Nahan.
Sirm rat
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Annexure-12

(- C%: H.P.STATE POLLUTION CONTROL BOARD
; w REGIONAL OFFICE PAONTA SAHIB [ig 01704-225870

“EN=Z HIMUDA Complex, Piot no. 1-3, Shubhkhera @  hitps://hppab.nic.in/
HPSPCB Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 542" pebropaontat mail‘com/
pcbropaontal@gmail.com ViR,
. 776 S5
No.PCB/RO/T . .-3/M/s Maa Vaishno Stone ID- 21451/02024-  Dated: 725403

To

M/s Maa Vaishno Stone crusher
Villlage Salani Katola P.o Sainwala
Teshil Nahan District Sirmour(H.P).

E mail thevaishnogroup@yahoo.in
Subject: Show cause notice under Water (Prevention & Control of Pollution)

Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

This is in reference to the inspection conducted by State Board official on

23.08.2025 In compliance to the Hon’ble NGT order dated 13.05.2025 in OA no
197/2025 titled as Hemant Kumar & Ors versus state of Himachal Pradesh &

Others.
During the inspection it has been observed that.

1. Primary crushers, Secondary crushers, Screeners and tertiary crusher:. The
unit has covered stone crusher with shed. But damaged part not repaired till

date. :
At discharge points:. Unit has provided Flexible Telescopic chute from top of

discharge point but not at to the ground level.
3. Roads: Metalled/concrete roads within the premises. Ramps provided but and

the entire ground area inside the premises not metalled.
4. There was no arrangement of rotating water sprinkling system/fogger/Anti-

smog gun in the premises to suppress dust within the premises to control dust

emission re suspension
S. Green belt: No improvement observed. No plantation carried out by the unit

adjacent to the river .

6. CCTV/PTZ cameras installed at the entrance and all corners of the premises of
the unit covering entire area with minimum of 30 days data storage. No
improvement observed same as joint committee observed.

And whereas, the above mentioned facts tantamount to the violation of
the provisions contained in section 25 of Water (Prevention & Control of Pollution)
Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981
constituting a cognizable offence punishable under the aforesaid Acts;



Now th .
e t:re.ft:fr.e in at.:cordance Qrﬂth the provisions of above quoted lawq,gg is
P © Initiate action against you in accordance with the provision of:

¢ SCCUUT} 41 ‘}3 85'44 of the Water (Prevention & Control of Pollution) Act, 1974
attracting with fine(s) upto Rupees Ten Thousand and imprisonment upto

seven years.

e Section 37 and 39 of the Air (Prevention & Control of Pollution) Act, 1981
attracting fine(s) upto Ten Thousand and imprisonment upto Seven years or
both, as the case may be.

Now, therefore in accordance with the provision of aforementioned Act, it
is proposed to initiate action under section 33-A of Water (Prevention and Control of

Pollution) Act, 1974 and section 31-A of Air (Prevention and Control of Pollution) Act,
1981 which provides (a) the closure, prohibition or regulation of any industry,

operation or process; or (b) the stoppage or regulation of supply of electricity, water or
any other service.

However, before proceeding against you, you are hereby directed to

submit compliance immediately to comply the provisions of aforesaid acts. You

are directed to ;

1. Repair the damaged part of shed .
Provided Flexible Telescopic chute as per CPCB Guidelines.

3. Roads: Metalled/concrete roads within the premises and the entire ground area

inside the premises should be metalled.
Install rotating water sprinkling system/fogger/Anti-smog gun in the premises

to suppress dust within the premises to control dust emission re suspension

Green belt: Plantation of 2-3 rows of tall trees around the periphery of crusher.

6. Install CCTV/PTZ cameras as per CPCB guideline with 1 month backup.

You are also directed to show cause immediately after receipt of this notice either in
person or through authorized person as to why the action under the aforesaid
provisions of law should not be taken against you for failure to comply the provisions
of Water Act. Further, you are directed to comply with above directions and submit the
complete compliance report along with supporting documents in this office inmediately

Please note that in the event of failure to comply with above directions,
penal and legal actions stated above shall be initiated against you and environmental
compensation shall also be imposed on you for the above-mentioned violations and
non-compliances at your risk and cost without any further intimation or notice.

e

Regional Officer,
0ZQ HPSPCB Paonta Sahib

Piv
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Annexue-13

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. ..cccvvivininn,

INDEX

I Dated C?/O‘f/z,qlg

Sr. No.

Particulars

Page

) S

Compliance cum Action report
in compliance to Order dated
02.07.2025 passed by Hon’ble
National Green Tribunal,
Principal Bench, New Delhi in
OA no. 197/2025 titled as
Hemant Kumar& Ors V/s State
Of H.P& Ors.

2-9

Annexure -A copy of order dated
2.07.2025 passed by Hon’ble
National Green Tribunal,
Principal Bench, New Delhi in
OA no. 197/2025 titled as
Hemant Kumar& Ors V/s State
Of H.P& Ors.

lo-/6

Annexure-B Site Photographs

| 122

Annexure-C Copy of invoice
procured for upgrading storage
capacity of cameras

22

Annexure-D Copy of the Permission
granted by Ground Water authority
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MAA VAISHNO STONE CRUSHER 7

VILL, SALAN! KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) -

Ref. NO. .coviiiiiniiniiiinnnn Datet: oo
To

The Regional Officer
HPSPCB, Paonta Sahib

Distt. Sirmour. HP

Sub: Submission of Compliance report by Maa Vaishno Stone Crusher in
compliance to Order dated 02.07.2025 passed by Hon’ble National Green
Tribunal, Principal Bench, New Delhi in OA no. 197/2025 titled as Hemant
Kumar V/s State Of H.P.

Sir,
1. That on the basis of the letter of the applicant Mr. Hemant
Kumar and others an OA was registered as O.A. No. 197/20.25.
The applicants have raised the grievance regarding operation of the

stone crusher in violation of the environmental norms.

2. That Hon’ble National Green Tribunal Vide its order dated
13.05.2025, issued notice to the M/S Maa Vaishno Stone Crusher
and also constitute a Joint Committee with direction to verify the

factual position and suggest appropriate remedial action.

3. That the Joint Committee after verification submitted its report and

indicated its observation on the status of the Stone Crusher.
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MAA VAISHNO STONE CRUSHER 7

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

BREE. N cmvmisssvsams Dated ....oooevvevvervenrerererreenens

4. That the Hon’ble Nation Green Tribunal vide its order dated
02.07.2025 directed respondent no. 4 i.e M/s Maa Vaishno Stone |
Crusher to file Response giving requisite details regarding compliance
with consent conditions/environmental norms and also directed to enclose
copies of video cl'ips/photographs in support of submissions regarding
compliance with EC/CTO conditions regarding mining lease -and
compliance with CTO conditions regarding operation of stone crusherrand
also directed to supply copy of its response to respondent no. 3-HPPCB for

verification.

Copy of order dated 02.07.2025 is attached herewith as

Annexure A.

5. That in compliance to the directions, the unit submitted action
taken/compliance report hereunder:-

Compliance cum Action report in compliance to Order dated
02.07.2025 passed by Hon’ble National Green Tribunal, Principal
Bench, New Delhi in OA no. 197/2025 titled as Hemant Kumar& Ors
V/s State Of H.P& Ors. '



VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. ....ccccivnniiiiinnenens Dated .........ooecrumnnerenerninans
Sr. Fugitiv Check list/ | Status of Compliance
e e . Requireme the stone Action Report
d emissio nt for ] crusheras fakeii by
n compliance on Respondent
Source of date no.4.
Locations. conditions d
of 18.06.2025 | Status of the
Environme as observed requrrfaments
ntal by complied
guidelines. the joint with by_ M
Committee. Maa Vaishno
Stone
Crusher As
on '
09.09.2025.
(Photograph
s attached as
Annexure 3)
L Unloading Water Complying. Complied
area of | sprinklers The unit has | (Photograph as
rawmaterial, | installed with Installed water | Photograph No-1)
primary adequate designed sp
crusher, nozzle. rinklers.
Screener,
conveyors
belts and
transfer points
2 . Primary GI/MS sheets on top | Partially Fully Complied
crushers and at least three | Complying. The damaged part
P sides completely | The unit has|was repaired and
Secondar from the ground|covered one|GS/ MI Sheets have
y level crusher with | been installed.
crushers shed. A part of (Photograph as
) same was Photograph No-2)
Screeners observed to be
damaged and
and tertiary needed to be
crushers. repaired.




69

MAA VAISHNO STONE CRUSHER

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. c.ocvininiriinsnnnns Dated cnsnsmnyrensimg
3 Dry extraction cum Not Fully Complied.
Secondary, bag filter followed Complying. Dry Extraction cum
Tertiary by cyclone The bag filter followed
crushers representative | by cyclone has been
e R i(rllsi"fgtuoegdr.aph as
Crusher
and Sereens informed that | Photograph No-3)
the
procurement
of same has
been initiated.
4 Covering Covering of Conveyor| Complying. Fully Complied
belts. Unit has | (Photograph. as
of covered all | Photograph No-4)
Conveyor conveyor 3
b belts.
elts from node
to node with a
thick sheet of
suitable
; material
5 At discharge Flexible Telescopic | Not Fully Complied
points chute from top of|complying. (Photograph as
discharge point to the Photograph No-5)
) d ground level
6 Wind breaking | GI/MS/brick wind | Partially Fully Complied
wall breaking wall of 3-ft | Complying. GI/MS/brick wind
more  than the breaking wall
highest node of the | The Unit towards one side
crusher along the has adjacent to nearby
periphery of crusher not el Has been
provided wind | Installed.
breaking (Photograph as
il Photograph No-6)
towards one
side adjacent
to nearby river
7 Roads Metalled/concrete Not Fully Complied.
roads within the | Complying.
premises. Ramps Ramps and The
and the entire entire ground area
ground area inside the premises
inside the ; ﬂag been
premises should ?Il?lcio?_:}r;aph -
also be metalled. Photograph No-7)
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VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. ..ot Dated uwnmmmsis

8 Suppression Arrangement Not Fully Complied.

of rotating | Complying. Rotating water]
of dust within | water sprinkling | The sprinkling system in
the premises | system/fogger/Anti- approac |the premises to
smog gun in thel|h road suppress dust within
premises to suppress | leading to the premises to
dust within -the stone crusher | control dust
premises to control | are not also ienrgt':ﬁfg have been
dust gmission re | not paved. (Photogt:aph =
suspension of water Photograph No-8)

9 Greenbelt Plantation of 2-3 | Partially Fully Complied.
rows of tall trees Complying. Plantation has been
around the The unit has | carried out-on the
periphery of crusher | carried out side adjacent to the

plantation in river.

one row (Photograph as

On two Photograph No-9)
sides. '
However

no plantation

has been

carried out by

the Unit on

the side

adjacent to

the river.

10 "Display board | Display board at the | Not complying | Fully Complied.
entrance, having Display board at
name of unit, the entrance,
contact details of having name of unit
owner and address etc installed.
of unit, plant (Photograph as
capacity and date of Photograph No-10)
issue of CTE/CTO
From SPCB/PCC

1 CCTV/PTZ CCTV/PTZ cameras | Partially Fully Complied.

camera installed at  the | Complying. Additional CCTV,
entrance and all| The Unit has|cameras with 30
corners  of  the| provided days storage
premises of the unit | CCTV Camera capacity have been
covering entire area | but this | installed ~ covering
withminimumof30 doesn't cover tche ent|1£e: Ared. ¢
Days data storage the entire thoepy ?nsl;?gl?elcc:ie fgg

area. The

CCTV Camera

upgrading storage
capacity is
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MAA VAISHNO STONE CRUSHER 7

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. ...occrvinienmiaennns SR et R
| installed by | annexed as
the Unit is|annexure 4)
without 30
days storage
capacity.
13 Spray The water mists|The unit is| Fully Complied.
No | spray required to | Additional spray
zzle system Nozzle system shall | provide nozzle system to
be interlocked with a | control dust
the stone crusher | dditional spray | emission have been
unit main energy | nozzle system | installed.
supply and water | to control dust
supply. emission. (Photograph as
Photograph No- 11)
14 Ground The crusher wunit| Bore well is| Fully Complied.
w |using GW shall| installed Copy of the
ater usage register their GW Permission granted
abstraction Copy of the|by Ground Water
structure with the | Permission authority is
GW authority under | granted by | attached herewith
HP GS regulation | Ground Water | as Annexure 5.
and control of | authority is
Development and | attached
Management ) Act, | herewith.
. 2005
15 Washing In case of the| Waste Fully complied.
plant. effluent form water | The silt lying
Sedimentation | sedimentation tank is adjacent to the
tank shall be treated and | generated river is removed
the usable raw | from pre | from the site.
material such as | washing of raw | (Photograph as
silt, soil shall be | material. Photograph No- 14
reuse in field, road | The unit & 15)
construction , brick | has
making etc. constructed 2
Nos of
sedimentation
/settling
chambers.
Further watern
from the
sedimentation
tank is reused
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VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. .c.coovevirirniririnnnn. Dated ...ueeeeeeeeeeeeverinnnn.

in the washing
process.

However it was
observed that :
The Unit has

stored silt]
adjacent to the
river, which

may find its
way into the
river during
forthcoming

rainy season.
2. Silt was
observed in
the adjacent #
river, which
may have been
intentionally

discharged on

due to
accidental run
off.

6. The respondent no. 4 submits that all the suggestions / non-
corﬁpii‘ance indicated by the joint committee and compliance of
EC/CTO conditions regarding mining lease and compliance of CTO
conditions regarding operation of stone crusher have been complied with
by M/S Maa Vaishno Stone Crusher.

7. In view of the directions of the Hon’ble NGT, it is requested that
attached / submissions regarding compliance with EC/CTO
conditions regarding mining lease and compliance with CTO
conditions regarding operation of stone crusher may kindly be taken
on record and it is further requested to verify status of such
compliance and file report before the Hon’ble NGT so that the unit
I.e. M/s Maa Vaishno Stone Crusher can carry out its activities as per
the agreement dated 04.04.2012.
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MAA VAISHNO STONE CRUSHER /

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

/ L

8. That there is some delay has been occasioned in filing the
present compliance report on account of heavy rainfall in the
State of Himachal Pradesh due to which respondent no. 4 i.e.
M/s MaaVaishno Stone Crusher were not in a position to comply
with the directions within stipulated period which may kindly be
condoned in the interest of justice.

Place:- Nahan L1 /Q ;
|

Dated: 09.09.2025 9) % g
M/s MaaVaishno Stone Crusher
Respondent no.4 in OA no. 197/2025
Address:- Village Salani Katola
P.O. Sainwala Tehsil Nahan
Distt. Sirmaur(H.P.)

Verification:-

I, Sanjay Singhal son of Shri Vinod Sharma, Aged years, presently working as
partner in M/S Maa vaishno Stone Crusher Agriculturist, R/o Village Salani Katola
P.0O. Sainwala TehsilNahan Distt. Sirmaur(H.P.)do hereby solemnly affirm and
declare on oath that the accompanying compliance cum action report and all the
annexures annexed herewith are true and correct to the best of my knowledge and no
part of it is false and nothing material has been concealed therein. Verified at Nahan

this 09 day of september , 2025. _ /Q
~ h‘-?

152
Depo%

- The District Commissioner Nahan Distt. Sirmaur, H.P.

Copy to:-
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Item No. 07 _ Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 197/2025

Hemant Kumar & Ors. Applicants
Versus

State of Himachal Pradesh & Ors. Respondents

Date of hearing: 02.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None for the Applicants.

Respondents: Mr. Vaibhav Srivastava, AAG for Respondent no. 1.
Mr. Bhargava Ravikumar, Advocate for Respondent no.2 (through VC).
Mr. Arman Roop Sharma, Ms. Shimpy Sharma and Ms. Alexandar
Celestine, Advocates for Respondent no. 3.

Mr. Ankit Goel, Advocate for Respondent no.4 (through VC).
Mrs. Priyvanka Verma, DM, Sirmaur (through VC).

ORDER

1. The applicants- Mr. Hemant Kumar and others have sent a letter
petition dated 09.01.2025 to this Tribunal which has been treated and

registered as O.A. No. 197/2025.

2, The appliéants have raised the grievance regarding operation of the

stone crusher in question in violation of the environmental norms.
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3. Vide order dated 13.05.2025, this Tribunal issued notices to the
respondents and also constituted a Joint Committee with direction to

verify the factual position and suggest appropriate remedial action.

4. In compliance thereof, report dated 01.07.2025 of the Joint

Committee has been filed. The relevant part of the report reads as under:-

“2.2.4. Compliance of Environmental Guidelines of Stone Crushers
by M/s Maa Vaishno Stone Crusher, as observed by the Joint
Committee.

i) Central Pollution Control Board (CPCB) has issued Environmental
Guidelines for stone crushers, to prevent/suppress fugitive dust
emissions from their operation. These guidelines also include
regulatory/monitoring mechanism for stone crushing units. A
Format/ Check list for SPCBs/PCCs before issuance of CTE/CTO, is
also specified in these guidelines, to ensure CTO is issued by
respective SPCBs after compliance of measures listed in the checklist
by stone crushers;

ii) Government of Himachal Pradesh, Department of Science,
Technology & Environment has issued Notification No. STE-E-(5)-
9/2018 dated 29/06/2021after reassessing the various parameters
notified for setting up of Stone Crusher Units in Himachal Pradesh
considering the recommendations of the Expert Committee in the
NGT Matter of OA No. Expert Committee constituted by the Hon'ble
National Green Tribunal in the matter of O.A. No. 358 of 2016, titled
as Bhag Singh vs. Union of India & Ors. concerning to setting up of
Stone Crusher Units close to the water bodies and orders dated
10.07.2019, based on views and recommendations submitted by
said Hon'ble National Green Tribunal Expert. Committee in its report
submitted to the Hon'ble National Green Tribunal on dated
19.06.2019. This notification also includes the similar pollution
control measures as listed in CPCB Guidelines. Further, it includes
additional measures to be taken by the stone crushers in the state of
Himachal Pradesh.

iii) Environmental Clearance issued to Mining leases issued to Stone
Crushers in Himachal Pradesh, also specifies various conditions
with regard to air pollution control measures to be complied with, by
the stone crushers.

The factual position with regard to environmental guidelines
including dust suppression system installed and pollution control
measures taken by M/s Maa Vaishno Stone Crusher, as observed by
the Joint Committee is summarized in Table 1.

L



Table 1: Compliance of Environmental Guidelines of Stone Crushers
by M/s Maa Vaishno Stone Crusher, as observed by the Joint

76

roads within the
premises. Ramps and

the entire ground
area inside the
premises should

metalled also be

Committee.

Sr.No | Fugitive Check list | Current Status of the

. emission requirement stone
source Locations. | compliance crusher as on dated

conditions 18.06.2025
Environmental as observed by the
guidelines. joint
committee.
(Photographs attached
as Annexure- 9)

1 Unloading area of | Water Complying.
raw material, | sprinklers The unit has Installed
primary  crusher, | installed with water sprinklers.
Screener, adequate  designed | (Photograph attached as
conveyors belts and | nozzle. Photograph No-2)
transfer points

2 Primary GI/MS sheets on top | Partially Complying.
crushers, and at least three | The unit has covered
Secondary sides completely from | one crusher with shed,
crushers, the ground level A part of same was
Screeners and observed to be damaged
tertiary crushers. and needed to be

repaired. (Photograph as
Photograph No-3)

3 Secondary, Tertiary | Dry extraction cum Not Complying.
crushers and | bag filter followed by | The representative of
Screens cyclone the  Stone  Crusher

informed that the
procurement of same
has been initiated. The
purchase order shared
by the unit is enclosed
as

Annexure-10).

4 Covering of | Covering of Conveyor | Complying Unit has
Conveyor belts | belts. covered all conveyor
from node to node belts. (Photograph as
with a Photograph No-4)

: " thick sheet of
suitable
material

5 At discharge points | Flexible Telescopic Not complying.

] chute from top of | (Photograph as
discharge point to | Photograph No-
the ground level 5)

6 Wind breaking wall | GI/MS/brick  wind | Partially Complying.
breaking wall of 3-ft | The Unit has not
more than the | provided wind
highest node of the | breaking wall towards
crusher along the | one side
periphery of crusher | adjacent to

¥ nearby
(Photograph noe-6)
river

72 Roads Metalled/concrete Not Complying.

Photograph No-7)

(%11
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8 Suppression of | Arrangement of | Not Complying.
dust within the | rotating water | The approach  road
premises sprinkling leading to
system/fogger/Anti- | stone crusher are not
smog gun in the |also not
premises to suppress | paved.
dust within the
premises to control
dust emission re
suspension of water
9 Green belt Plantation of 2-3 | Partially Complying.
rows The unit has carried out
of tall trees around | plantation in one row
the on
periphery of crusher | two sides (Photograph
as Photograph No
8). However, no
plantation has been
carried out by the Unit
on the side adjacent to
the river.
; (Photograph no -9)
10 Display board Display board at the | Not complying
entrance, having
name of unit, contact
details of owner and
address of unit, plant
capacity and date of
issue of CTE/CTO
From SPCB/PCC
11 CCTV/PTZ camera | CCTV/PTZ cameras | Partially Complying.
installed at  the | The Unit has provided
entrance and all | CCTV Camera but this
corners of the | doesn't cover the entire
premises of the unit | area. The CCTV Camera
covering entire area | installed by the Unit is
with minimum of 30 | without 30 days storage
days data storage capacity.
13 Spray Nozzle | The water mists | The unit is required to
system spray provided additional
. Nozzle system shall | spray nozzle system to
be interlocked with | control dust emission.
the stone crusher
unit main energy
» supply and water
supply.
14 Ground water | The crusher unit|Bore well is installed
usage using GW  shall | (Photograph No- 10},
register their GW | Copy of the Permission
abstraction structure | granted by  Ground
with the GW | Water  authority is
authority under HP | attached herewith.’
GS regulation and
¥ control of
development and
management ) Act,
2005 ]
15 Washing In case of the effluent | Waste water is
plant. form sedimentation | generated from pre

Sedimentation tank

tank shall be treated
and the usable raw
material such as
silt ,soil shall be
reuse in field, road

washing of raw material.
The unit has
constructed 2 Nos of
sedimentation/ settling

chambers. Further

a4

A8
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construction, brick | water from the
making etc. sedimentation tank is
reused in the washing
process. (Photograph as
Photograph No-11)
However, it was
observed that:

1. The Unit has stored
silt adjacent to the river,
which may find its way
into the river during

forthcoming rainy
season (Photograph no-
12)

2. Silt was observed in
the adjacent  river,
which may have been
intentionally discharged
or due to accidental
run-off (Photograph no -

13)

3. Submission of the Joint Committee:

It is humbly submitted that:

i. Joint committee has collected water samples of upstream of mining
lease area and downstream of mining lease area and the results are
awaited from the Regional Laboratory of HPSPCB.

it. The Joint Committee was informed by HPPCB Member on
27/06/2025 that show cause notice has been issued to the unit vide
letter no 1223 dated: 23.06.2025 w.r.t non compliances observed
and further to submit compliance report. Copy is of directions issued
is attached herewith as Annexure-11. The Joint Committee was also
informed by the HPPCB Member on 27/06/2025 that In compliance
to the directions issued the unit submitted action taken/compliance
report. Copy of same is enclosed as Annexure-12. However, the Joint
Committee is yet to verify the compliance within 03 days, as claimed
by the project proponent.

1ii. A letter was written to The Divisional Forest Officer (DFO), Nahan,
District Sirmour, Himachal Pradesh and The District Revenue Officer
(DRO), Nahan, District Sirmour, Himachal Pradesh regarding
measurement of Land Area of M/s Maa Vaishno Stone Crusher along
with Mining Lease Area to verify any encroachment on government
forest land and private land belonging to the local villagers by the
Stone crusher unit as alleged by the complainant, the copy of same
is enclosed as Annexure-13. Necessary directions have been issued
to the concerned Tehsildar to carry out demarcation and verify the
encroachment on gout land if any. Since the demarcation process is
expected to take time and due to peak monsoon season underway
the report of demarcation and violation if any shall be verified and
reported to the Hon'ble NGT subsequently. Further no reply has been
submitted by the concerned DFO. The Joint Committee shall submit
the further report on receipt of information from the concerned
agencies.
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iv. Since the stone crusher was not operational at the time of
inspection, therefore Air Quality monitoring and source monitoring
w.r.t emissions could not be carried out. It is submitted that ambient
air quality and noise levels be monitored once the rainy season has
passed and the crusher is in full operation.

V. As the mining operations are suspended in the monsoon months
(01 July to 15 Sep) in the State of HP therefore it is prayed that time
may be granted to the committee fo revisit the site to re inspect the
unit and carry out the monitoring when the Stone Crusher is
operational on full capacity.”

3. Reply/response dated 01.07.2025 has been filed by the District

Magistrate, Sirmour.

6. Mr. Ankit Goel, Advocate has appeared for respondent no.4-Project

Proponent and he seeks one month time for filing its response.

7. Response giving requisite details regarding compliance with
consent conditions/environmental norms Iﬁay be filed by respondent
no.4 within one month. Respondent no.4 is directed to enclose copies of
video clips/photographs in support of submissions regarding compliance
with EC/CTO conditions regarding mining lease and compliance with

CTO conditions regarding operation of stone crusher.

8. ' Respondent no.4 is directed to supply copy of its response to
respondent no. 3-HPPCB and respondent no.3-HPPCB is directed to verify
status of such compliance and file its report at least three days before the

next date of hearing fixed.
9. List on 26.09.2025 for final hearing.

10. Pleadings may be completed before that date and if any response /
additional response is to be filed by any of the other respondents, then
the same may be filed within one month and in case any rejoinder to the

same is to be filed by the applicant, then the same may be filed at least

L£
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one day before the date of hearing fixed and no further adjournment will

be granted for this purpose.

1i1; In view of precautionary principle embodied in Section 20 of the
National Green Tribunal Act, 2010, HPPCB and District Magistrate,
Sirmour are directed to take requisite remedial/coercive
measures/action in accordance with law for ensuring compliance by the
project proponent with EC/consent conditions regarding mining lease
and compliance with consent conditions regarding stone crusher and
further mining and operation of stone crusher by respondent no. 4 may

be allowed subject to such compliance.

12. A copy of this order may be sent to Member Secretary, HPPCB and

the District Magistrate, Sirmour by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 02, 2025
Original Application No. 197/2025
AR

[#15
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MAA VAISHNO STONE CRUSHER 7

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. NO. i . Dated .....cccooevvirrrenmenmariennens

Annexure-B

09/07/20%

Phdtograph No-2- The damaged part was repaired and GS/ MI Sheets have
been installed.
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MAA VAISHNO STONE CRUSHER

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

REF-NO-wuvmanmmnmas: Dated ........c.coocovivemmrcennnennns

Photograph No-3-Dry Extraction cum bag filter followed by cyclone has
been procured and installed.

Photograph No-4- Covered Conveyors
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MAA VAISHNO STONE CRUSHER

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. No. ........ (D F1 (-1 [

Phetograph No-6- GI/MS/brick wind breaking wall towards one side adjacent
to nearby river Has been installed.
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MAA VAISHNO STONE CRUSHER Va

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. No. ......... — Dated .........cceceiirnimnenieneennes

Photograph No-7- Ramps and The entire ground area inside the premises has
been metalled.

Photograph No-8- Rotating water sprinkling system in the premises to suppress
dust within the premises to control dust emission have been installed.
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MAA VAISHNO STONE CRUSHER 7

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

=] 5 ' [ TR —— Dated .....cooovveeverrveennnnn -

“‘3 MAA VAISHINGO ST ONE GRUSHER

IV/LL.SALANI KATOLA.POSAINWALRA TEH. NAHAN DIST 7. SIRMOUR CH.PD
CRUSHER ARER *— IKH . No. 126/1 MEASURING B BIcHA
LEASE AREA ~AH.No. Il /5/2 AMEASURING 2612 81GHA
l-tvrr VALID UP 7O 23 -3 -2026
SANJIAY * ra namxm:. *9534‘9—094214

Photograph No-10- Display board at the entrance, having name of unit etc
installed.
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MAA VAISHNO STONE CRUSHER

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.)

Ref. No. ....ccoeee.e. Dated ...

Photograph No- 11- Additional spray nozzle system to control dust emission
have been installed.

Photograph No. 12-The silt lying adjacent to the river is removed from the site



'in 30days. 3. Subject to Nahan jurisdiction. 4. Principal
manufacturer will be responsible for all the warrantes of the
products. 5. Cheaque bounce Charges 500--
Customer's Seal and Signature

Bank Name
Alc No.

~ Branch & IFS Code

SUBJECT TO NAHAN JURISDICTION

This is a Computer Generated Invoice

87 2>
22? S, o L . Taxlnvolce ety LR G X L )
n : r'éu THAKUR COMMUNICATION (25-26) lanOIOE No. Dated
M e NEAR ROYAL PALACE, NAHAN, TC/2025-26-399 _|7Sep25 Al
‘ Complete IT Solution DISTRICT SIRMOUR (H.P.) -173001 Delivery Note ‘Modeﬂ'erms of Payment :
UDYAM : UDYAM-HP-10-0002372 (Micro) ; BN A LV s o T -
GSTIN/UIN: 02AJFPT3755P1ZP Buyer's Order No. Dated |
State Name : Himachal Pradesh, Code ; 02 | - - — _ '
| E-Mail: THAKURSNHN@GMAILCOM | Dispatch DocNo. Delivery Note Date
Buyer (Bill to) e —— e
| Dt che |
MAA VAISHNO STONE CRUSHER s Rl
!VILL. SALANI KATOLA, PO SAINWALA fern?ﬁfbeﬁ@" N - iy &
| GSTIN/UIN : 02AAUFM5622L12Z
| State Name : Himachal Pradesh, Code : 02
Place of Supply ~ : Himachal Pradesh ‘
|
|
ISI | Description of Goods HSN/SAC i Quantity ‘ Rate ‘ per | Amount
bo.! ' ' I.
1 CP PLUS COSMIC 16 CH NVR 8521 1PCS | 864407 !PCS 8,644.07
| 4K2162-V3 |
* S/NO: 2409013400002179 : t 5
‘ 2 |SEAGATE 3 TB HARD DISK 1 YR - 847170 847170 1PCS 6,355.93 | PCS | 6,355.93
i = 15,000.00
‘ ' SGST 1,350.00
| 1 CGST 1,350.00
i |
| \
| e
| | ‘ '
i | o
el e Y e 2508 |1 | %17,700.00 |
Amount Chargeable (in words) E.&OQ.E |
INR Seventeen Thousand Seven Hundred Only
| . HSNISAC Taxable ~ CcGST | SGSTATGST | Total |
I bl e s bV ), Value | Rate { Amounl Rate Amount | Tax Amount
| 8521 8,644.07 9% M 97 9% | 777.97 | 1,555.94
847170 L { 635593 9% | 57203 9% ! 572,08 | 1,144.06
Rt F e Total 1500000 | 1,350.00, ' 1,350.00 |  2,700.00
Tax Amount (inwords) :  INR Two Thousand Seven Hundred Only
Company's PAN + AJFPT3755P
Declaration
We declare that this invoice shows the actual price of the ‘
goods described and that all pariculars are true and correct. :
|E.&O.E.
| T&C: 1. Goods once sold will not be taken back. 2. Interest Company's Bank Details
[ @18% P.A. will be charges if the payment is not made with Alc Holder's Name  : THAKUR COMMUNICATION

- STATE BANK OF INDIA, NAHAN

: 31078101077
: NAHAN & SBIN0000686

for THAKUR COMMUNICATION (25-26)

 Adthorised Signatory
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_ : FORM-3 i 277

- PERMyy FOR by (See Rule 19 (3)° ;

D5, TRACTIQN AND AUGMENTATION OF THE GROUND
WATER SOURCE

SR s e T e

THE N e
ALPRADESH GROUND WATER AUTHORITY SHIMLA

R e T s S s o

Permit No. H
: =NU/187. ‘Dated:~»¢.08.2012.

ey

i

S O The Him:

ij'f’?sted- in it uncleerH ggjiCha‘ Pradesh Ground Water Authority Shimla exercising the powers
' (Regulation angd Cont I-Sect;On (3) of Section 7 of the Himachal Pradesh Ground Water
. hereby grants a per 0l of Development and Management) Act, 2005 (Act No 31 of 2005)
. Sainwala Tehis| Narl-?lt. o '_WS N_[aa Vaishno Stone Crusher, Vill. Salani Kotola, P.O.
t N'30°33'11.0" and L an, Distt. Sirmour (H.P.) to drill 1 No. Tube Well located at Latitude
NO 126/2/3 of M Ong!tyd E 77°15'05.5" in the area Khata No, 5 Khatouni No. 37, Kasra
t (H.P.) for the auza Vill. Salani Kotola, P.0. Sainwala, Tehisl Nahan, Distt. Sirmour
] el use of ground water for Commercial use subject to terms and conditions given

:-. (@) lgﬁ applicant is allowed to extract maximum 10,000 itrs/day ground water from above”
: (b) The applicant shall construct a rainwater harvesting structure for conservation and
) ground ‘water re-charge in the premises as per section-15 of the Himachal Pradesh
Ground Water (Regulation and Control of Development and Management) Act, 2005.
} (c) The applicant shall have to pay royalty for use of ground water to the Member
i Secretary, Himachal Pradesh Ground Water Authority as per the Himachal Pradesh
v Ground Water (Regulation and Control of Development and Management) Rules
b 2007.
(d) The applicant shall install a water meter on the ground water extraction pipe so as to
check the water drawl at any time.

(e) The drilling of the tube welllbore well shall be got done from a drilling firm duly
i registered by the Himachal Pradesh Ground water Authority.
L The permit holder should bound to develop and maintain the aforementioned
i ‘nan efficient, coordinated and economical manner and to use the water for the
?Soume it which permit has been given as well as all other provisions contained in the
: p[:[rpose forP desh Ground Water (Regulation and Control of Development and
;;-H'maCha! o nt;aA'ct- 2005 (ACt No. 31 of 2005) and the rules framed there under; and the
¢ Managem e ecified by this Authority.
% conditions of the permit issued or sp y Y

nich the Authority shall have the full powers to withdraw the permit
epos'ite‘d'--as permit fee and royalty charges shall be forfeited.

 Failing W
. and the amount d
 under the seal of Himachal Pradesh Ground Water Authority.

T e S s

Give

' A;l?etam

Member St

; n.-‘.’@g‘_)‘,““ Watey Aothorfty Shinle.p

b T e e A O S
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Photographs

Annexure-14

'ﬂn—--“ -

Nahan, Himachal Pradesh, India =
Himachal Pradesh 173030, India

H7334+67j, Nahan,
Lat 30.55311° Long 77.253721°
15/09/2025 0337 PM GMT +05:30

J U 1- vvalcl 1

TR o T et C = T N T T T
\J 1C .

T T—

3 GFS Map Camera

& Nahan, Himachal Pradesh, India ===

H733+6fj, Nahan, Himachal Pradesh 173030, India
Lat 30.553066° Long 77.253149°
15/09/2025 03:16 PM GMT +05:30

N O = Repdllred dd d(Jed pPd O

[
h:___h GPS Map Camera




= 2 -+
' Nahan, Himachal Pradesh, India & |
B H733+6fj], Nahan, Himachal Pradesh 173030, India P
~ \ & Lat 20.55297° Long 77.253292°
Google & § = 15/09/2025 03:37 PM GMT +05:30

~ " “Photograph No 3- Dry extraction cum bag filter followed by cyclone.

EJ oPs Map Camera

et S S

- 2,

© Nahan, imachal Pradesh, India =
p H723+6fj, Nahan, Himachal Pradesh 1730320, India
- Lat 30.5530171° Long 77.2535749°

15/09/2025 O03:13a PM GMT +05:30

1 O

tuLio pels.

Ty e

W Tl e

odrapnh No ‘i:"?.
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ilju' !

£l oFs Map Camera

Nahan, Himachal Pradesh, India =

HZ7324+6T], Nahan, Himachal Pradesh 172030, India

Lat 30.552898"° Long 77.253354"°
15/09/20265 O03:14 PM GMT +05:30




El oFs Map Camera

REA

Nahan, Hmachal Pradesh, India =
H7334+6f)], Nahan, Himachal Pradesh 172030, India

Lat 30.553082° Long 77.254084°
15/09/2025 O3:11 PM GMT +05:30

Bl oFs Map Camera

Nahan, Himachal Pradesh, India ==

r H7224+6Tj, Nahan, Himachal Pradesh 1720320, India
! Lat 30.552898° Long 77.253373°

15/09/2025 03:14 PM GMT +05:30

Photograph No 7- Mettled Road inside the premises.




H733+6f), Nahan, Himachal Pradesh 173030, India
Lat 30.5653352° Long 7/7.252674"°
15/09/2025 03:02 PM GMT +05:30

2 Ty AR




' Ed oPs Map Camera

Nahan, Himachal Pradesh, India ==
H733+6fj, Nahan, Himachal Pradesh 173030, India

Lat 30.553109° Long 77.254076°

15/09/2025 03210 PM GMT +05:30

L1}

GST : 02ZAAUFMSE221L1ZZ

“Mis MAA VAISHNO STONE GRUSHER ~

V/LL.SALANI KATGLA PO.SAINWALA TEH.NAHAN DISTT. STRMOUR (H.P) 3
CRUSHER AREA:- KH_No. 126/1 MEASURING 8 BIGHA -
LEASE AREA :-KH.No.l141/3/2 MEASURING 46 -12 BIGHA

PMT VALID UPTO - 23-3-2026
SANJAY SINGHAL - $31S5-S8600 ANKIT AGGARWAL 9536909444

E—— T g TR

<7 » : Eo ; S # £l oPs Map Camera
Nahan, Himachal Pradesh, INndia =
H733+6f], Nahan, Himachal Pradesh 173030, India

Lat 30.55182° Long 77.253185°
2 15/09/2025 02:41 PM GMT +05:30

Photograph No 11 — Display Board.
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EJ oPs Mmap Camera

Nahan, Himachal Pradesh, India =

H733+6f)], Nahan, Himachal Pradesh 173030, India

Lat 30.55316° Long 77.253357°
15/09/2026 0316 PM GMT +05:30

Photograph No - V Camera

| e S
% o A m GPS Map r:-m-u |

Nahan, Himachal Pradesh, India ==

H733+6fj, Nahan, Himachal Pradesh 173030, India
Lat 30.552967° Long 77.253902°
15/09/2025 03:46 PM GMT +05:30

Photograph No 13 — Spray Nozzle Sstem.




“AQUAMET®

- -

El cPs Map Camera

- %" Nahan, Himachal Pradesh, India ===
H733+6f), Nahan, Himachal Pradesh 173030, India

Lat 230.652813° Long 77.252339°
| 16/09/2025 03:00 PM GMT +05:30

0 cpsmapca
- a mera
] 2

% ® Nahan, Himachal Pradesh, India ==

.= H733+6fj, Nahan, Himachal Pradesh 173030, India
' Lat 30.553356° Long 77.252723°
15/09/2025 03:02 PM GMT +05:30

2L T -

R on =

edimentation tank, water reuse in washing process.
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232 Annexure-15
,f;_‘*\ H.P.STATE POLLUTION CONTROL BOARD
f i FORM X
?:"'—l":fﬁ REPORT BY STATE BOARD ANALYST
- (See Rule 26)
Report No: 37835/\W-18420 07/07/2025

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/06/2025 from
Jitender Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Water sample of
Salani Nallah U/s Mining lease ar ea of Maa Vaishno Stone Crusher, - Village Salani Katola, P.O.
Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan Distt. Sirmaur, H.P. 173001 on dated
18/06/2025 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 19/06/2025 to

07/07/2025 and declare the result of analysisisto be as follows :-

Method of analysis

IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association

2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.82 -- NA NA

2 COoD 25.0 mg/L NA NA

3 TSS BDL (DL-4.0) mg/L NA NA

4 BOD 2.6 mg/L NA NA

The condition of the seals, fastening and container on receipt was as. sealed as 1

Signed this on 07/07/2025

Remarksof Lab Head:

OO0

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:
Maa Vaishno Stone Crusher
- Village Salani Katola, P.O. Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan,

Distt.Sirmaur, H.P.173001

“This is computer generated document from HPOCMMS” Page 2 of 2
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f@{“\ H.P.STATE POLLUTION CONTROL BOARD
¢ ] FORM X
“f:"—i: REPORT BY STATE BOARD ANALYST
o (See Rule 26)
Report No: 49092/W-18421 07/07/2025

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/06/2025 from
Jitender Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Water sample of
Salani Nallah D/sMining lease area of Maa Vaishno Stone Crusher, - Village Salani Katola, P.O.
Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan Distt. Sirmaur, H.P. 173001 on dated
18/06/2025 for analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 19/06/2025 to

07/07/2025 and declare the result of analysisisto be as follows :-

Method of analysis

IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association

2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.78 -- NA NA

2 COoD 20.0 mg/L NA NA

3 TSS 7.50 mg/L NA NA

4 BOD 2.0 mg/L NA NA

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 07/07/2025

Remarksof Lab Head:

[=] - [u]
[=]

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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